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Final report of Joint Committee in Original Application No.513 of 2023 
titled rsus Union of Indi o 

1. Hon'ble NGT in its order dated 08.01.2024 in OA No. 5143/2023 titled as 
Sandeep & Anr, Versus Unions of India’ & ors passed the following directions: - 

“4. Learned Counsel appearing for CPCB has sought further time to 

complete the inspection of all the brick kilns of the area and find out the 
defaulting brick kilns and action against them, 

6, Learned Counsel for the applicant further submits that joint committee 
report should include compliance of the above especially compliance of 
condition 4 relating to construction of permanent facility. 

7. Joint Committee is directed to disclose the status compliance of the 
above conditions by concerned brick kilns in the next report”. 

9. List on 01.04.2024. 

2. Last status of the brick kilns: 

"On the direction of the Tribunal, joint committee has submitted the report 

dated 03.01.2024 disclosing that it had undertaken the’ visit of 97 brick kilns 

between 06.10.2023 to 29.12.2023, out of which nine are dismantled, eight 

closed on their own and four closed under directions of the Board. Gut of 76 

brick kilns found operational and only 34 kilns were functional as the firing was 

in process and rest 42 units were at the preparatory stage, “ 

3. Latest status of the brick kilns: 

As per last status report submitted by the committee 0n03,01.2024 out of 97 

only 76 brick kilns were found In operation where only 34 kilns were functional 

as the firing was In progress and the rest 42 units were found operational with 

oreparatory work such as brick moulding, drying and stacking them in the kiln. 

Most of the brick kilns started operation in the fast week of the month of 

February, 2024 and due to large number of samplings in a short time, HSPCB 

has sanctioned CPCB recognized lab (under Environment Protection act, 1986) 

m/s Nee): Test ee and Sonaaltan ch Seniesa, ‘Plot Number-50 C, 

kil 

enerihe saa 
| 

permissible limit Le, 250 ma/ 
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emission standards aS Per the notification dated 22.02.2022 issued by 

MoEFRCC. Rest 09 nos. out of 76 operational brick kilns were found without 

the time of inspection/sampling. firing at 

rgasponden | Name & Date of Analysis | Analysis Results | Prescribe | Lat 

[ae Address of sampling report report date | asSPM | d limits i ai 
| BKO Number (mos of SPM 

| m3) (ma/m3) 

5 Aggarwal 22.02.2024 HTH/ER/ 28.02.2024 73.4 250 Complying 

B.K.0, 2402220 
Balwant, a2 

| Kaithal 
6 Gupta Bhatta NA NA NA NA NA Dismantled 

Company, 
Village Sirta 
Dera, Slwan, 

E Kaithal 
7 Jai Jawala NA NA NA NA NA Dismantied 

Bricks Kiin, 
Dewal, Kalthal 

8 Super Bricks 22.02.2024 | HTH/EP/ | 28.02.2024 | 117.98 | 250 Complying 
Industries, 2402220 
Vill. Keorak, 29 
Kaithal i r = — 

| 9 Krishna Brick. 19.42.2023 1018 27.12.2023 23.2 | 250 Complying 

Kiln, Sirta 
Road,Manas, 
Distt Kaithal. : 

10 Shiv Bhatta NA’ NA NA NA NA Complying & 

Vill, Sajuma ; non- 

Distt. Kaithal = operational. 

11 Ganesh Bricks | 22.02.2024 | HTH/EP/ | 28.02.2024 | 125.36 | 250 Complying 
Co, Vill i 2402220 

31 

2 73.02.2024 | HTH/eP/ | 29.02.2024 | 117.4 | 250 ‘Complying 

eis } 

iz 28,02,2024 | HTH/eP/ | 07.03.2024 | 111.32 | 250° Complying | 
=A 2402290 

36 

14 ‘Complying 

ll A 

15 - 

16 | Bharat Brick 
a § i 

‘Keorak, 

ae 

\ ; 

| ; ty i] 

=i I a 

ae
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let
 

in i Company, 7 SS 
____| Guhna, Kaithat 7 

20 Jai Mahavir 01.03.2024 HTH/EP, 03. ee EE 
Brick Kiln se 09.03.2024 | 131.19 | 250 | Complying | 

| Gadhi Padla 24 

21 Parwali Bhatta 01,03,2024 HTH/EP. 09. oS 

| Sompany,.Viv i ial Ma Complying — 
Baba Ladana, 27 

Kalthal 

22 Shiv Shanker 14.12.2023 6 j EC er rile 101 20.12.2023 35.3 250 | Complying | 

Company, Vill. 

Sirta, Kaithal 
23 Bajrang 02.03.2024 HTH/EP, 03: nl 

Bhatta Co ee 09.03.2024 | 116.73 | 250 Complying 
Deora Deora at 

24 Saraswati NA : 
Bricks co.. Vill sa as an {NA Disrantied 
Sajuma, 
Kaithal 

25 Ridhi Sidhi NA NA 
Bhatta CO., NR AS NA eed by Its 
Village Deora, 
Kaithal 

26 Baba Rajpuri 18.12.2023 | 1021 | 27.12.2023 268 | 250 Complying 
Bhatta 
Co. VPO 
Manas, Distt 
Kaithal 

27 Maa Bhagwati | 01.03.2024 | HTH/EP/ | 09.03.2024 | 108.41 | 250 Complying 
Bhatta 2403021 

Company, a3 
Mago Majri, 
Kaithal 

28 Vishkarma 282.2024 HTH/EP/ | 07.03.2024 129.57 | 250 Complying 
Bhatta 2402290 
Company, 32 
Village 
Harsola, 
Kalthal 

29 Jal Durga 28.02.2024 | HTH/EP/ | 07.03.2024 107.36 | 250 Complying 
Bhatta 2402290 : 
Company, 37 
Harsola, 
kaithal 

30 Maha Shakti 02.03.2024 HTH/EP/ 09.03.2024 118.4 | 250 Ee 
Bhatta Co., 2403040 
Vill 43 
Dohar, Distt 
Kaithal. (% : : ——— = 

31 Om Bricks 28.02.2024 | HTH/EP/ | 07.03.2024 | 103.36 | 250 
Company, 2402290 -_—— 
Village 33 
Harsola, 

aithal ——— = a 
(24.02.2024 | HTH/EP/ | 29.02.202 

| 2402240" iN 
peri 4 

01.03.2024 | HT fal it 

37 
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Matour, 
___| Kaithal = | >. 
36 ShittRam: | saa | Baie 26.02.2024 | HTH/EP/ | 05.03a000 77 | 12238 [55 — | Compiyi Company, Vill, 2402270 plying 

Badsikri 40 

| Kalan, Kaithal 
37 Saraswati ~~ | -26.02.20a4 | ay ea H/EP/ | 05.03.2024 120.84 | 259 . — 

San aeyon 2402270 Complying 
Village 45 | 

Kallram, 
Kaithal 

36 Surya Bhatta | 27.02.2024 | HiN/Ehy | o80ag0a | aa Gamo Co. Vill, Batta, etal 20 277 | 250 Complying 
Kaithal te | 

39 Jai Jawla 26.02.2024 | HTH/EP/ | 05.03.2024 | 10806 | 250 7 comain 
Bhatta, Vill. 2402270 | Complying 
Balu, Kaithat 43 

40 Jai Siya Ram 27.02.2024 | HTH/EP/ | 06.03.2024 | 13069 | 250 | Complying 
Bhatta Co., 2402280 
Village Batta, 36 . 
Kaithal = 

41 | Balaji Bhatta 26.02.2024 | HTH/EP/ | 05.03.2024 149,32 | 250 Complying 
Company, Vill. 2402270 
Chousala, 44 
Kaithal i es! 

42 Shri Salasarji 27.02.2024 | HTH/EP/ | 06.03.2024 | 116.34 | 250 Complying 
Bhatta 2402280 
Co.,batta, kailr 33 
am,kalayat, 

kaithal. al: Auld aa ane a 
43 Baba Rajpuri 27.02.2024 | HTH/EP/ | 06.03.2024 | 101.75 | 250 omplying 

Bhatta Co., 2402280 
Vill Batta, 5) 34 

44 Saraswati 26.02.2024 | HTH/EP/ | 05.03.2024 | 97.92 | 2: 
Bricks Co., 2402270 
Wazir nagar, 42 _ 

5 Pannu Bricks, 26.02.2024 HTH/EP/ 05.03.2024 95.0 

Village Ballu, oe | 
Kaithal peers =| SET 

47 

48 

49 

30 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA No.513 of 2023 

IN THE MATTER OF: 

Sandeep & Anr. Applicant 

Versus 

Union of India & Ors. in Respondent 
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1. | Status report of Joint Committee in- compliance of order I-38 

dated 23/08/2023 in OA No.513 of 2023 

2. | Copy of 97 Nos. of Inspection reports of Brick kilns as oy 

Annexure R-1. 

3. | Copy of Closure order of Brick kilns as Annexure R-2 jo l—lo yy | 

4. | Copy of Show Cause Notice of Brick kilns as Annexure R-3. JoS-I%o 
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1. Hon‘ble NGT in its order dated 01.11.2023 in OA No. 513/2023 titled 

as Sandeep & Anr. Versus Union of India & Ors passed the following 

directions: 

"3, Hence, we grant further 8 weeks’ time to the joint 

Committee to file 

a fresh report after carrying out the visit and inspection of the 

brick kilns 

in the area concerned. 

4. Meanwhile, let notice be issued to the Respondents No. 1, 2, 

3 and 

5 to 102. Learned Counsel appearing for the applicant is 

permitted to 

serve the said respondents and file affidavit of service on or 

before the 

next date of hearing. 

5. List on 08.01.2024,” 

2. In compliance with the earlier order, dated 23.08.2023 the following 

committee is constituted: 

(i) Sh. Suneel Dave, Director, CPCB, Chandigarh 

(ii) Dr. Satish Kumar, Scientist-B, HSPCB, Kaithal. 

Since the number of the brick kilns operating in the district of Kaithal is 

large and the time allowed for verification is limited, therefore the 

physical verification / inspection of the brick kilns was further assisted 

by the teams’ comprising officers from CPCB and HSPCB. 

3. Operating status of the brick kilns: 

The committee (and the teams) have undertaken visits of 97 brick kilns 

from 06.10.2023 to 11.10.2023, 14.11.2023 & 21.12.2023 to 29.12.2023 

to assess the status of operation and to verify the compliance of norms 

notified, Out of the 97 brick kilns, nine are dismantled, eight closed on its 

own and four units are closed under directions by the Board. Thus, 76 

brick kilns were found in operation where only 34 kilns were functional as 

the firing was in progress and the rest 42 units were found operational 

with preparatory work such as brick moulding, drying and stacking them 

a3
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in the kiln. The inspections report of the units visited are placed at 

Annexure R-1. The closure notices issued by HSPCB to four units are 

placed at Annexure R-2. 

Out of the 34 functional brick kilns, 23 were found having adequate 

facility for source emission monitoring and the same is under progress 

until this reporting where only four brick kilns have been completed. 

However, out of the 76 operational brick kilns, only 50 units were found 

with adequate emission monitoring facilities and the remaining 26 units 

have been issued notices (Annexure R-3). 

The teams were further informed that due to adverse weather conditions 

in the region, not having enough sunny days besides heavy down pour 

during last week of November (2023), the functional brick kilns are 

expected to be closed for the want of raw bricks. Also, the teams have 

gathered the impression that out of 42 non-functional brick kilns, many of 

them would be functioning and firing of kiln may take place in due course 

of time, provided weather conditions remain favourable. 

The field observations are summarized as follows: 

All the brick kilns inspected were found with zigzag technology and 

a
 

operating under the consent issued by HSPCB. 

No brick kiln was found using banned fuels such as plastics, carbon, 

rubber etc. The Coal was only fuel found in all the inspected brick kilns 

along with permitted biomass of mustard husk, saw dust etc. 

i 

3. Only 23 functional brick kilns were found to have adequate monitoring 

facility. 

4, Adequate green belt around the brick kilns and coverage of trucks 

used for transportation was found in a few brick kilns. 

No brick kilns were found having metalled road, indeed unpaved roads 

were observed. The contro! measures for fugitive dust emission like 

oa 

sprinkling of water was found in a few brick kilns. 

6. No brick kilns were found using fly ash ‘as mandated being located 

within 300 km from Thermal Power Plant. 

Given the above account of operational status of the brick kilns and to 

conduct the emission monitoring of 50 units with adequate facility, it is 

submitted that a minimum of three months’ time required to complete 

the monitoring taking the account of limited manpower and infrastructure 

2B
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at HPSCB. In addition to this, another 26 brick kitns are to be complied 

for the monitoring facilities and further require monitoring. 

It is also submitted that this committee is to ascertain the compliance of 

various environmental parameters along with the emission results and to 

validate the reports received through the joint teams of CPCB and HSPCB 

officials. 

i ueeaA0 “A qo 

Suneel Dave Dr. Sat umar, Sci.-B 

Director (Sc.’F’) SPCB 

CPCB Kaithal 

SIZ
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0 1 

3oint inspection Performa for Brick Kn 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of Indian & Ors 

t Sr. No. : : — = i 

Name & Address of the Brick Kilns Krchmn nck (line Seeks ches 

Manor, Kolthsl 

Langitude/Latitude lahnds - 24-9Soe? a - 

fang tole” $5: 23 ENF 

| sisal 28|1+11094 = | 

Zig-Zag status yo | 

Brick Kiin having consent Granted, apie faG) } p74 

Brick Kiln having production An Ta ' 

capacity deciared/ mentioned in { Gare, He| clan 
consent — 
Brick Kiln having Adequate yen 
Monitoring Facility Y/N 

—_—_—— 

Status of Pothole as per guidelines =| yan, a4 par vie srt 

Suus GH Paton ea par Guidlines | net. (Sie wet ep HOH) 

“Type of Fuel tea! a 

Fugitive dust emission control Spanking oPwates ) 
measures 

‘In-house utilisation of ashinbrick | 4. Wea 

making 

‘Paving of roads Un paved a | 

| Gavering oF trucks to, Suh Rebvily ehaowad alite 

| Hien af, wisi 

"Remarks * Opaxahinal (fovrg chguved) alkel 
| Hh vt ot Visat- 

. “Ta adaauale Green bolt 

5 aa es oy a? 

\ bees” 
veer Qe a 

nth Bate 2. 

Se presentative ofthe ut Signature with Date and 
Nines CREAT THA Name of the inspecting Officer 

{67116 6°
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ee
 

Joint Inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/ 2023 passed In Original Application 

No, 5123/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. 

Name & Address of the Brick Kilns | Syiy Bhatia, Sepume, 

Korthel io 

| Longitude/Latitude Led4tede 2 THI T4 F | 

: Longtode “16. 27572" J 

Date of Inspectio 
stilt ” za [23 | 

Zig-Zag status | 
| Yes 

— 
Brick Kiln having consent Yee Upto Bl J>f2¥ 

Brick Kiln having production 
2S300u Mo's / pag. | 

capacity declared/ mentioned tn Ne, 

Brick Kiin having Adequate 
Monltaring Facitity ¥/'N Yes 

| Status of Pothole as par guidelines 
| 

fs per weg wpe 5 

| 
Status of Platform ag per quidelines 

rag pr norms | 

of Fuel 
ae . Nom - Owed rormrel 

Fugitive dust emission control 

naan Nom z Pwd ak 

“In-house utilisation of ash in brick 

making 

| 

sa howe 

Paving of roads 

| 
Un Panrcad Ready 

“Cavering of trucks 
Ne thew di onl 

Remarks 

L 
pai a 

signature with Date 
The representative of the unit 

auase sso“
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Jalnt.inspection Performa for Brick Klin 

: inal Application In compliance of Order dated 23/08/2023 passed in Orig 
No. $13/2023 Sandeep & Anr. Applicant(s) Versus Union of Indla & Ors 

capacity declared/ mentioned in 
_consert 

Se. Ho. ; ¢ -—! 
Name & Address of the Grick Kilns | M/S Gamal Butts (ompory, 

vata Keonak fact, MAdsyors 

Longitude/Latitude 2 9B4red » Ab. 4A Yor 

| Date of Inspection a6 \\e|ns i 

= OF D4 2014 
STR ea ee eee Yo, 3 pric i at-b>S* 2H 

Brick Kiln having production 4f,000 No- jan “9 

Brick Kiln having Adequate 
Monitoring Facility ¥/N Yes 

Status of Pothole as per guidelines gk — 

“Status of Platform as per guidelines | ok 

Type of Fuel Lank 

Fugitive dust emission controf wsattn Spekh 4 AM mak base, 
measures Sanka, . | 

In-house utilisation of ash In brick Yas = 

making 

Paving of roads M0 7Vnfavrer 

‘Covering of trucks 
ar “I oe Rasing 

mami — At Nafta Gvuin éclal Mea. - 

* - 4 ¢ << net - phew ASS - patho sre with Date Oe ines Cael ) = resentative of the unit Signature with Date and ne 2 
er sgSTe > ime ofthe inspecting Officer ~ $20”
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° - Joint Inspection Performa for Brick Kiln 

In compliance of order dated:23/08/2023 passed In Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

‘| Name & Address of the TRI RRICISS Co. 

wilh " iceorrat Kates 

=
 

S
S
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a) 

Jota Inspection Pertorne foe Werree weer 

. } In Original Application 

In compllance of Order dated 23/08/2023 eves 
Sy ee mee 

Nu, 8129/2023 Sandeep & Ant 
| 

: = No, “= —— 

Home & Addreas wf the Brick Kilns mong Grom m Medd) 

Nile ies. 

Longitude/ Latitude Lat: 29: Wijooy? 

i nary TO] 7 Ofte © 
Zig-Zag stints 

7 (oe mn oT) 
Brick Kiln having consent Cyodeduldo- aiporfdods 

rick Kiln having producth 
capacity declarod/ mentioned tn } feu / alps 

consent 
Drich Kiln having Adequa 

wonitoring Faciity Y/N eS 

Slates of Pothole es per guidelines 

Stotus of Platform as per guidelines fs pr norhtd 

making 

‘Type of Fuel 7 pv 

| Fugitive dust emission control Diu 
Niexsurcs Sra neve 

Paving of roads 

Covering of trucks 

Remarks 

Jel Q4if 3 87 FeD 

Signature with Date 

The representative of the unit Marae of the inspecting Officer 
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rst
) 

Joint inspection Performa for Brick Kin 

In compliance of Order dated 23/08/2023 passed In Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

pena he NS sea 
Name & Address of the Brick Kilns 

‘Longitude/Latitude 

AS Naame 

Yale Mansa, koulhed 

= Oia, Theepeang 

Tahiade — Seb 2 125“ 

henge” 7 -31891" 
—_—————$ 

/Date of Inspection __ 

Zig-Zag status 
23)Pbe> 
ayen 

Brick Kiln having consent yu. Cywemgtcch 4h ft ae ay \ ,\7* +e 

capacity declared/ mentioned in 
consent 

Rear, Nex| hon 

_— iL Es 
Brick Kiln having Adequate Ph eties = te 
Monltoring Facility ¥/N Yes C Meigt tanndsqeale) | 

‘Status of Pothole as per guidelines yoo, ms per nym - | 

| Status of Platform os per guidelines | qt) as pee ner [ _ Kin ) 

‘Type of Fuel 7 Cont — fa 

“Fugitive dust emission control Me such cmivel maar 
ineasures ach wily ekiterwe dl Aiwrawn viet 

In-house utilisation of ast in brick 
| making 

tn . HW oe 

Paving of roads 
— e | 

Unmved 

Covering of trucks "Rar Ta era oe 
Sack fetuily chowval 

Auvines Gia 

* Operahen ad due tina ob 
yuk { fevine, SETS | 

*dnodiguale Grim ball. 

2 hh Date 
The represestative of the _, 

ZaJCLer 

h- 4 VT Jew 2] 

Fah o>. i a 
i + \s * 

Sel Xx a . e 7 

Name of C with Date ang r 
the Inspecting Officer
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3ofat inspection Performa fer Brick Xin 

In compliance of Order dated 23/08/2023 passed In Original Application 

No, 5139/2023 Sandeep & Anr, Applicant(s) Versus Union of India & Ors 

Site NOs | salaried | 

Mame & Address of the Brick Kilns faq], Wihal Givi Ja. Bho eh 
Galan Kon Hel 

 Longitude/Latituge ide aan a 

L Kemgrtude 74-2820" 
Date of Inspecti 

| ‘a Yo 2ajehe 
| Zig-Zag status 

Y eh | 

"Brick Kiln having consent Granted, wapto 3 y\es\24 

Brick Kiln having production i ‘a 
capacity declared/ mentioned In Foor. Ne day 

_consent — 
Erick Kiln having Adequate yen 

| Monitoring Facility ¥/N 
t _ 
| Status of Pothole as per guidelines | Yyex © aa pcs tort 

“FRie of Platform as per guidelines yyy, a» per NeT™ 
at 

— 

Type of Fuel Cent 

Fugitive dust emission control Spounkcling ok weaben strery & 

measures 
heh 

\Yn-house utilisation of ash in brick 

making 
Iu hewn 

ir 

Paving of roads Nn pav ew | 

Ma Such achvity obsewedk 
Covering of trucks : 

Ata vh in visi 

iia 
. operahonel ad dike time al 

wight (beret y chore )- 

# Inadequate 
Gynen bait: | 

| 

as 

Y . 

Pos S=\r= 
ae Qer% x 

signature witts Date it en ce i 

» eoresentative of Te 

gpewae 7 20S 
inspect 

fee IO,
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Joint inspection Performa for Brick Kin 

In compliance of Order dated 23/08/2023 passed in Original Application 
No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. Gale __| 
Name & Address of the Grick Klas |, Mubour Buick Kiln , fadbe, | 

fradhs fodls , Kates 
— 

‘Longltude/Latitude llaleld, 298 0615" 
os Lengihude Té: 31j03" 

Date of Enspection a 
23|12| pez 

Zig-Zag status 
Yes | 

Brick Kiln having consent Gpventud gle 3hJe3| Lott 

Brick Kiln having production ' ic inal 
capacity declared/ mentioned tn Ye, Veoo Ne dp we 
consent ——— | 
Brick Kiln having Adequate ne 
Monitoring Facility ¥/N 

Status of Pothole as per guidelines Nol as fas Aare 

Status of Platform as per guidelines Nel a fpr rms 

Type of Fuel 
. 

— flown - ope rechun a dung wi sd 
. | 

Fugi dust emission control 
he Judy 

em ae Neon - oberetin Lt < dil yes 

Asmar Midd )) 

In-house utilisation of ash in brick . | 

making de~ howte | 

Paving of roads Us poe 2 

Coveri f trucks ng o — ofp reli onal 

Remarks 
4 Na- ates yadtonal Gua) “ye 

Mist- 

e plo Grew Belt West 

obiey ved. 

<0 if i) 
ws gy fr 

c aaele> % al Qos Mal 
with Date and a . 

the representative of the uolk, 7 Name ofthe Inspecting Officer *
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Jaint inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 passed in Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

ae Sr, No. 
. 

+ 

| Raante & Address of the Brick Kilns Tousen Ghats eT a wr 

viil- abn Liandows ' Kral 

| ranginnde meade Tabdude 24-9 ia 

hongrtudse ab Biel * _| 

————— 
ra|v}o _ 

ig-Za tu _ g status 
Nes 

- 

= 

as Kiln having consent | Granted, were aa\a por? 

| 
— 

bese se having production 5 

capacity declared/ mentioned In — 

| consent ‘ 
aged 

Brick Kiln having Adequate Ho. | 

Monitoring Facility ¥/N 

| 
[ sea se Pere Nel, o> per hem™ 

| ae 
Sain 

th Nel, am pey nesyn | 
| 

‘einen Coad | 

| Fugitive dust emission control Wie, Such (entre! Maaents aaiiavatten 

ipeacinnaa ahyewed daring vir | 

"{n-house utilisation of ash in brick =| 

making 
un Hew 

ne of roads Unpaved ; 

| 
= 

| Govarinst trucks 
tS. Rebvity chegrved dung | 

= 
Visi 

| 
Ne, Grau bet 

' Mane opotational othe Ret 

| 
ob iat 

| 

—- 

ad 

its a o y~ 

ie OE e/ 
of the avi 

! and 

The representative 
ame of the inspecting Officer 

Sushil “Law
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Joint Inspection Performa for Brick.Kiin 

In complianee of Order dated 23/08/2023 passed In Original Application 

No. S£3/2023 Sandeep & Anr. Applicant(s) Versus Union of Indin & Ors 

Sr. No. a va; | 

‘Name & Address of the Brick Kilns | Siv Shawltay Bhatl*. { Company. Ville Serban Beaton 
: oe = 

“Longitude/ Latitude Ladi teale - oq. UTE 
Longitwdt " 4G. os aa3 

| Date of Incpection 29 lidar - 

‘Zig-Zag status 7 
Neo 

| = 
Brick Kiln having consent Gvanted, wpho 2! lel wry 

| _—— 

Brick Kiln having production fers, No/ my 
capacity dectared/ mentioned in 

| consent — | 

| Brick Kin having Adequate Veo 
| Monitoring Facility ¥/N 

| Status of Pothole as per guidelines | Ye, ay fs nem 

Status of Ptatform os par guidelines Neo ap pay ae 

TypeofFucl Leal 

| Fugitive dust emission control Ne, Gack Gehl Weg 
measures frekivihts olsen td aaa ad 

In-house utilisation of ash in brick = |— 

“making Law Rot 

“Paving of roads Unprred = 

| 

| 

| Covering of trucks Ap Such Aciwiley ebsenved Tiaiyg 

| he Visit 

pee © Cpesedverel od TE tel Vig | 
| — bah berey eat thawed » 

* Lidtquade Crreen bell. 

| | 

A | t yrs 
ue 

signature witlyDate 
Tharepresentative af the unit | 

= ya SITS a 
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Joint inspection Performa for Brick Klin 

in compliance of Order dated 23/08/2023 passed in Original Application 
No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. 
Nome & Address of the Brick Kilns Mic oan Qlatia O- 

a roe oka tet Ge) 

soon sania 29-9894 5 Mb -YUYator/ 
Date of Inspection 2ahaleor 

- status Yen | 

| Brick Kiln having consent 

| 

Va > oil] 23 —31]03}24 

| Brick Kiln having production 
capacity declared/ mentioned in 
consent, 

4 

ot 
ap Ss,are Wunbal Pay dieles id} 

Brick Kiln having Adequate 
Monitoring Facility Y/N 

-jtewo moute(Oay (As fer Loorad 
— 3 

| Yes | 
| Status of Pothole as per guidelines ok. 4 

Status of Platform as per guidelines ok 

Type of Fuel ( X 

| | 
4 ; 

Fugitive dust emission control 

measures 

WNtcler. Spee (hg “Thasiie bh 
woadty —lankasa - 

In-house utilisation of ash in brick Yes 
) 

making 

Paving of roads 
MO 

Covering of trucks 
NO Such wegdiinty 6 bsdiwek 

at the Lone pig a) 

"Remarks 
| 

lene Ino fer. clo pha Keak at 

—- No Profer breen Belt. 

tannic bute. 

| 

te cca had 
he O gan t at Bi ni 

with Date 

The represen 

SHAKIO KAW 
Signature with Date and Nu wd 

Name of the inspecting Officer i) 

! 

4 
‘
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~ 
a 

Joint inspection Performa for Brick Kitn 

in compliance of Order dated 23/08/2023 passed in Original Application 

No, $13/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

The representative cf the wait. 

Sr. No, : 
Name & Addrass of the Brick Kilns Saas Sivek Becks terpany « 

Sa yuma, Kacihal | 

Longltude/Latitude Inldede BI SOE 

Lenghudse TO. 299 561" = 
Bate of Inspection 

a a2/ 2/23 | 
Zig-Zag status 

siiaioe Dipcniled 

"Brick Kiln having consent 
——_—_ 

Brick Kiln having production ; 
capacity declared/ mentioned tn d- ——— 
consent 
| Brick Kiln having Adequate 
Monitoring Facility Y/N ae 

Status of Pothole as per quidetines de 

| —— 
| Status of Platform as per guidelines a. 

“Type of Fuci 7 
ee 

Fugitive dust emission control 7 

| measures — é. ——— 

In-house utilisation of ash in brick 
making — de — 

Paving of roads d 

Covering of trucks al 
——, a 

| 

[Remarks "We ¢uidenu a beach fin | 

one {rund dactens ee ia chavs 

| C Camvtd “ha mye cola e ( 

| diss j 

ibe of 
ent? yon o \ 

“eye 70 eh we ah e ye ey Ou lf er Ye eee apis Oa 
{ Signature with Date Signature with Date and 

Name of the inspecting Officer
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Joint Inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. 
Name & Address of the Brick Kilns 

Mass Misa » Koad hal 

Maa Bhay pel Bb} da Lorpe ry : 

Crater upte 4l fs 3/202 7 

Brick Kiln having production 
capacity declareds mentioned in Yea, \§Saoa Nas / Day 

consent 
Brick Kiln having Adequate Me 
Monitoring Facility ¥/N 

Status of Pothole as per guidelines Not a fee pay ved 

Status of Platform as per guidelines Nol sa jaxs neRms 

| 

ion of Fuel Pues, - oper coral cluray Wited 

Fugitive dust emission contro! plen- oe vchion=L (Ne le 

; measures 
= . 

In-house utilisation of ash In brick 

| 

i) 

Longitude/ Latitude Tokinde 29. 2013 

dhude T0344 es” 

Date of Inspection at 
24 [12/2023 | 

Zig-Zag status 
Yer 

Brick Kiln having consent 

making ical a 

Paving of roads Unpaved Roads 

Remarks « Nen- therdient at dh 

dams ¢ wet 

a GQtear Bath tnpd equ oe 
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Joint inspection Performa for Brick Klin 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Yes. 

Brick Klin having consent Yeas vilo4|o# tA, = ailsafre24 

Brick Kiln having production 
capacity declared/ mentioned in 

consent. 

Laove Asvanber| Day : 

| 
| 

Sr. N | 

Name & Address of the Brick Kilns aig Sty Shae ous 

Yitlaye Kxtucer 9 Katiet (ue) 
| 

Longitude/Latitude. lsh AU 5 24. 8124944 | 

Date of Inspection 24 Jie 200 ~ | 

Zig-Zag status 

| Brick Kiln having Adequate Yeu, 
Monitoring Facility ¥/N 4 

Statue of Pothole as per guidelines | Ye, af, 

Status of Platform as per guidelines | pe 

Type of Fuel dn oA 

Fugitive dust emission contral wol pbodevred 

measures 

In-house utilisation of ash in brick Vs 

making 

\ Paving of roads ra] 

Covering of trucks NO Suh actors obercge!. | 

Remarks 
700 ry Board ad tptnce| 

— svt Lieb, Guten Gett Adin 

| 
= J 

Ae] QErt8 2nd Se put trse 
sypsoture with Cube Sieithure ‘ieee 

99962 4297.0 
Name of the inspecting Officer . rt
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Jalnt Inspection Performs for Brtek Kila 

In compllance of Order dated 23/00/2023 passed In Original opel 
Ho, 13/2023 Gandnep & Anr. Appliennt(s) Versus Union of Indin & Ors 

ee 

Sr, No, 
Name ti Address of the lirlch Kilns Fay Bricks 0 - 

wll aresas earn 8 

Lonpitude/Latitide Lal? BY 660801? 
Lows: 76 F007 i 

Yas Bry tS 

rick Kiln having consent Crycded (21 )03 fla L) 

consonl 

Brick Kiln having production 
capacity declored/ mentioned tn Fou fob, 

Brick Kiln having Adequate 
Monitoring Facility ¥/N “eR 

Status of Pothole as per guidelines You, ,04 pr rors 

Stalus of Platform as per guidelines aA pn hormd 

‘Type of Fuel 

Fugitive dust emission control 
measures 

In-house utilisation of ash in brick 
making 

Paving of roads 
Patel, 

‘Covering of trucks a ae vd 
4k Avie, hirang : 

‘Remarks 
—--- 

Boe peel wuslbse 
ba a of EDP 
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Joint inspection Performa for Brick Kiln 
poe shone of Order dated 23/08/2023 passed in Original Application < 72023 Sandeep & Anr. Applicant(s) Versus Union of India & ors 

Sr. No 
— 

SS 
ee 

Name & Ad. 

| 

dress of the Brick Kilns Satorsesn Bhatle Ce mpg, 

| 

Congitude/Latitude labiade 2 PES5Ce™ 
2895 3° 

Date of Inspection Artal 1 : 
zz) 123 

Zig-Zag status ! 
Yes 

Brick Kiln having consent Gpanted “pt, 4, fsp25 | 
Brick Kiln having production ' capacity declared/ mentioned in Yes 1 |Seae Nee } Day, consent 
Brick Kiln having Adequate 
Monitoring Facility ¥/N Yes 

Status of Pothole as per guidelines A par ira 

Status of Platform as per guidelines 
As ber View mt 

Type of Fuel Coat 

Fugitive dust eniission control -| No suth achudy doard 
measures g od te Li af vist 

in-house ullllsation of ash kn brick 

meking 4Aae 

Paving of roads 
Una pave heads 

Covering of trucks 
Un Covencd Trucks 

Remarks * Shewrdyorel ab-ths bime a 

denagectiom 

senl nt Ueditaee 49/82 T9857 
There centative of the unit 
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quasues Suracy Miner 

PoPan iver? | Se. 
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obUS Hi hf 

elit piacere 
open Zapnaree?) 
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Eat Sr. Ni 
Name & A Serine 

wi. Sep & Anr. Appllcant(s 

/geweres seer em Longitude/Latitude 

ddress of the Drick Kiins : 

Date of Inspection 

Zig-Zag status 

ers 

Grick Kiin having consent 

Brick Klin having Production capacity decia red/ monti 
i a aned In. 

Brick Kiln having Adequate 
Monitoring Facility Y/N 

Status of Pothole as per guidelines | 
Not- os -be4 Gpurcleline 

Status of Platform as per guidelines 
Mor availble 

Type of Fucl 9 

Fugitive dust emission control = 
measures Wot provickd 

| In-house utilisation of ash in brick 
making =n dass, 

Paving of roads "UN pense yeealy 

Covering of tricks Mot (ovenrol 

Remarks 

L 

yous 
a 
Signature with Date 
The represantative of the unit 
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Satnt inspection Performafor Brick Kiln 

Tn compliance of Onder: dated 23/08/2023 passed in Original Application 

No, $%3/202% Sandeep & Anr. Applicant(s) Versus Union of Indio & Ors 

Sr, No. = 
“Name & Address of the Brick Klins Tai Juaedla Ghelta Company , 

eee Balu 5 Kaley Katha 

Longitude/ Latitude Lindshad 24 £Se04° | 

i | Lengelnde 16 i 
| Date of Inspection | 22 } 12 | se23 | 

| Zig-Zag status . 

es 

Brick Klin having consent | 
Grated uphis u| 3 { els 

| Brick Kila having production a ome | 
capacity declared/ mentianed in Yes Zon Niet } Day. 

onseng ——} 

Brick Kiln having Adequate | | 
| Monitoring Facility ¥/N No 

Status of Pothole ag uidelines 
; so Niad> io f Tov we & 

a 

Nick do per corms 

Type of Fuel = 

Status of Platform as per guidelines 

Coal 

ca dust emission control sew ebay, a, site. lias ts} 

__ Bel Lory 

Yo-House ulilisat gh In brick — puction. 
uae utilisation of ash In tee | 

Paving of reads ; —— 

Asi —— . 
| | 

Covering of trucks 
=— 

Remarks 

Signature with Date 

The representative al the unk 

Loh 
With Date ang” + : yw? ¥I~ a 

Of the inspecting otter ae
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oa aa 

- seas al Joint Inspection Porforma far Drich Rin >- “ Tn compliance of Order dated 23/08/2023 passed fn Original 4 li ondeop & Anr. Appiicant(s) Versus Union of eee 
he, = SS 

Name & Address of the Brick Kilns “ai 

 Longitude/Latitus nine iti Ongltude/ Latitude = a 6.deeT 
Date of Inspection 1 &4-695°6/" 

O7-ll -2a29 Zig-Zog status a 

2 VA, Gomesctenl 
Brick Kiln havin n 9 consent Gravieduphe Bie -2ogy 

Brick Kiln having production 
capacity declared/ mentioned in SO ceo H aq, consent ao 
Srick Kiln having Adequate vi 
Monitering Facility Y/N & 

Status of Pothole as per guidelines Ne provided as pa. 
Vern, 

—dagc— 
Status af Platform as per guidelines 

TypecfFuct Coot 

ission contrat e eee — em m cor Sir Lig 

In-house utilisation of ash in brick SH hove 
making a 

Paving of roads sun-foaved Creosl 

-cavariag of trucks ject Ober odvtar tmg 
vig beatriz: 

Remarks No Goren okt 

c \ sM hug 

“wn omg 
Signature with Date and aw 

wnenies unit Name of the inspecting Olficey’ b °
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Joint inspection Performa for Brick (in 

. {2 fe Original Application In compliance of Order dated 23/08/2023 passed fn Ori 
No, $18/2023 Sandeep & An, Applicant(s) Versus Union of eae & Ors 

Sr. No. 
‘Wame & Address of the Brick Kilns | fale). hatte Comparg, 

Ohenanling Katagrls reathel | 

‘Longitude/Latitude i a 
Larydude “Ve 3173 - 

Date of Inspection pafva}es a 

‘Zig-Zag status Neu 

Brick Kiln having consent Granted, pts 41/2 /t020 

Brick Kiln having p tio ¥ abe’ | 

copetty declared mentioned ta Yes, 25ve0 Ne | De | 

Brick Kiln having Adequate A 

Monitoring Facility ¥/N 
: 

Status of Pothole as per guidelines | piel ay bes povens 

( Wevgbat inaclag oho ! 

Status of Platform as per guidelines | p\,4 5. yr ners al 

( See ft dlecgect inode 

Type of Fuet 

| 

Fugitive dust emission control Gipvy ndchong A, weber 
measures 

Jachouse utilisation of ash in brick Sanh | 

making = 

Paving of roads Ur paced Keak | 
4 

‘Covering of trucks Ue fewend Conds | 

“Remarks: . epraslien=? al fb. Lieve « | 

We al 
» 

le fgnern BECt cnadegunt 

Ee 

\ per Pes a 

“ners Fe ajoge 
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Geet | coor. mR onanpoud , 
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ae 
_ 

ion Performa for Drick Kiln 
aaa Joint Inspecth 

ers 23/00/2023 passed In Original Application 

Be ewan cipro e ona et pian: eed Versus Union of India & Ors 
a Mo. $13/2023 = 

Frew rons the Brick Kilns Bake Roshni Qiodh 

| Go. Wiloge— Battie | airtok 
— 

[ Longltude/Latitude ip: Saget 

— LaF) 24-7116501" 
“pate of Inspection ot - S 

"dig 25 status a bes 
f Atal 

Lael Kila having consent G | j Tj-oI- Dead 5” 

| u“yso 

Brick Kiln having production 
capacity declared/ mentioned tn Ao | D 

| consent ; 
| Srick Kita having Adequate 
: Monitoring Facility ¥/N Hot provicladt ! 

“Status of Pothole a8 par guidelines No de provcled, 

= 
I 

| Status of Platform as per guidelines wo ploklorm facil £5 

| 
| Type of Fucl Q 

‘Fugitive dust emission control 

MessUuUres 
Mot pease 

Tn-house vtilisation of ash in brick 
maxing "Ts hoe 

Paving of roads unpaved ~yodld 

| Covering af trucks WIC tly ABDUID chong : 

= aut Sree dan? wt becioy | 

| Remarks 
| 

‘No Srretn lgett 

Signature with Da hg aw 
The representative of the unit Signature with Date and 

ce 
PUSS ool Name cf the Inspecting Off]
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Joint inspection Performa for Grtek Kitn 
In compliance of Order dated 23/08/2023 passed Im Original Application 
No, 53/2023 Sandanp & Arr. Applicant(s) Versua Union of India & Ors 

Sr. No. —— Nome & Address of the Brick Kins | Sajaiioad? (LickA Comper) Wil: “Wage a = Ka ye? 

Longitude/Latitude [att 20. 5 pet FOL® 
Long 6 F36F oF" 

Zig-Zag status : 

“Yer, Bg 
Brick Kiln having consent CranaAtel nfato 71 Jor (fot y 

Brick Kiln having uction capacity Ueclared/ mentioned tn lease/ day, consent 
Brick Kil Noattoring Faciity WH Yas 
Status of Pothole as per guidelines “23 

Status of Platform a8 per guidelines he pan norm 

Type of Fuel é ool 

manne dust emission control Slow repel 

Paving of roads “npeved 

Covering of trucks WO BUF OAWIFS qed 

Remarks Rese Wr efted ci 

avoilyses fee zg, 

KE if hee > y 
Signature ow xr i\? ad e 

The representative of the ert Stratutewith Dateang | Name of the inspecting Office, 
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In compliance of Order dated 23/08/2023 passed in Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Wame & Address of the Brick Kilns: vi, Fidel Tradiny > ‘ 
Vero Snetthe ides Chautt« 

Longitude/Latitude fecha fu 
VA Bke 56 2296 

Date of Inspection | has, 

Zig-Zag status = 

Brick Kiln having consent ve | 

Z 
Brick Kiln having production 
capacity declared/ mentioned tn < | 

Monitoring Y/N 

Status of Pothole as per guidelines 

Status of Platform as por guidelines ye 

Type of Fuel Vi 

Fugitive dust emission cantrol 
measures 

| 

“In-house utilisation of ash in brick Fa 
making Sf | 

Paving of roads ‘ | 
ral | 

Covering of trucks 7 | 
Remarks wl Gauk Faln tet Dy | 

Mrantlid dite, J + | 

_| 
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) 
3aint inspection Performa for Brick Klin 

In compliance of Order dated 23/08/2023 passed In Original Application 
No. 5143/2023 Sandeep t& Anr. Applicant(s) Versus Union of Indin & Ors 

rt = Sr. No, 

| 

ame & Address of the Grick Kilns o —_— Ghil Co. —H 

Khai Gunlom AL. 9 

Longitude/Latitude — ithel LE 
: ‘ Oy. SY OIS 4, FE Zpop uy | 

Date of Inspection 

& 2\yelan7 3S 
Zig-Zag status 

Brick Kiln having consent \ 

Brick Kiln having production 

capacity declared/ mentioned In \ 
consent 
Brick Kiln having Adequate 
Monitoring Facility Y/N 

Status of Pothole as par guidelines % 

“Status of Platform as per guidelines ‘ | 

Type of Fucl 
\ 

Fugitive dust emission control 

measires 

in-house utilisation of ash in brick | 

making 
\ 

Paving of roads 
* 

— 
“Covering of trucks x 

Remarks ee tags faure enlesec 

{any ) 

=p Ale aange cu povsne tebe fasnd- 
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Joint inspection Performa for Brick Kiln 

In compiiance of Order dated 23/08/2023 passed In Original Application 

No. 5143/2023 Sondeep & Anc. Applicant(s) Versus Union of Indio & Ors 

Sr. No. 
Neme & Address a f the Brick Ging m3 Santswal Dhalia 

Village Nobikfus 9 Kertad . 

1 

Longitude/ Latitude aA B48L84 y % .aqasar 

‘Date of Inspection 23,\ Ran 

Zig-Zag status ck. 

Brick Klin having consent 

consent 

Brick Kiln having production 
capacity declared/ mentioned tn 

Yes » oto4}> ~ aio peor 

Boom vonbens| tay 

Brick Kiln having Adequate vO 
Monfktoring Facility ¥/N 

Status of Pothole as per guidelines | gk 

Status of Platform as per guidelines | amt Ob 

Type of Fuel 

—— 

measures 
Fugitive dust emission control 

Jenks - 

writen. Suri kany HAD whey 

"Yn-house utilisation of ash in brick Yeu 

making 

F 

Paving of roads NO 

Covering of trucks AO SUC RPV pee EL. 
dining weit 

Remarks + 0D [refr Grun Bed, 

Dina Ayr} 

tepresentat ene Name of the Inspecting Officer ede 

g3/ vf 2433 
AMVETS AS
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Joint inspection Performa tor Brick Kila 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 513/2023 Sandeep & Anr. Applicant{s) Versus Union of India & Ors 

_ = ——— 

eos ~__ Sr. No, 
a 

‘Name & Address of the Brick Kilns Jai Durga Back Company F | 

Wllags Dukyors , Kanthal 

“Longitude/Latitude Gk a 

Lonstuda WeCols 5? 

Date of Inspection 
25 2 | 33 

Zig-Zag status ea 

Brick Kiln having consent Graded ple i oe 

Brick Kiin having production = = 

dene a ceredy mentioned le Yes, 2000 Not | Daye | 

_consent 7 
——E 

Brick Kiln having Adequate Nn 

Monitoring Facility V/N * 

Status of Pothole as per guidelines 
a | 

| Status of Platform as per guidelines 

Type of Fuel 
non operational 

“Fugitive dust emission control 
<< Non- churstion al 

Jn-house utilisation of ash In brick 

making 
ee 

Paving of roads 

— 
Covering of trucks 

| 

Nos - eferationtd (One de) 
; 

| 
| 

4 

Remarks t) Non- chredionall oh dhe 

hime q inane ch on 

)Anaderuets quan het 

. De tlediptey beard 

yh és LIF 71 

pS woe Pe 
Signature with Date > ye uy 

The representative of the unit 
an’ 

en ie nteating Ottcer 

Tato Svgh
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Joint inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 passed In Original Application 
No, 513/2023 Sandeep & Anr, Applicant(s) Versus Unian of Indis & Ors 

Sr.No. 
“fame & Address of the Brick Kilns Gransh ae, 8 mee | 

Pondy, Katha? 

‘Longitude/Latitude Latitude £9 101e4?— 

—— 7 Longctuds 1 E4118” 
Date of Inspection 21 fia Jr023 

Zig-Zag status Vey | 

Brick Kiln having consent Yes uphe 3t}3 3/25 | 

consent 

Brick Kiln having production 
capacity declaredf mentioned In Yee , I Tooo » Nes as ae | 

Brick Kiln having Adequate 
| Monitoring Facility ¥/N ‘es 

"Status of Pothole as per guidelines | A. ber ne ar, ie 

"Status of Platform as per guidelines Ae pe — i 7 | 

Type of Fuel 

i 

‘Fugitive dust emission control 
Mesures 

“In-house utilisation of ash in brick 
making 

Paving of roads 
Unpaved Roads | 

“Covering of trucks 
Un tovewed Th ucks 

—_—__—_ 

“Remarks 
Grn Brod tnaday volt = 

ne 

A ' 
Nog CON = yw ™ 
iW Ve wg get we 4 

Signature with Date ef 
‘The reprosentetive of the unit | ‘ature Dete 

Name of the ins as 
Pecting Officer
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joint inspection Performa for Brick Klin 

In compliance of Order dated 23/08/ 

Wo, 5213/2023 Sandeep 
& Arr. Applica 

——— 

—= Sr. No —_ 

“Name & Address of the Brick Kilns 
—, 

Hari, Randi, Kacthat 

“Longitude/Latitude —T [aie 2.4. C1 ger 

lenge 16621204" 
pate of Inspection 24 | 2] 23 

' Zig-Zag status Te. 

“Brick Klin having consent Genk ple 31 3} 24 

Brick Klin having production 

“capacity deciared/ mentioned in 

_consent 
Brick Kiin having Adequate 

| Monitoring Facility ¥/N 
Ne 

eee ese ee 

“Status of Pothole as per guidelines 

Status of Platform as per guidelines 

} 

Not Je pa Neves 

C Pusgct inadepwe) 

Type of Fuct 

| Fugitive dust emission control 
measures 

“qnchouse Utilisation of ash in brick 
! making 

Paving of roads 
Unpaved foad 

“Covering of trucks 

Remarks 

\ 
ae S36 

The representative of the unit Snatuire with Dare ond 

of the inspecting Officer 

2023 passed In Griginat Application 

pt{s) Vorsus Union af India & Ors 

Yur, aSoooNe's [ = 

| 

| 
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joint inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 5413/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

| 
Sr. No, = s wal vd Je9- Panda! ] 

“Wame & Address of the Brick Kilns Fok, Shanat Bhatia Company + Plans | 

Reo, Purdy, Kenthot ( Hengana) | 

| 
Ss 

"Longitude/Latitude tele, «= 2 TTNTC! 

| Lengiude 16 $3212" | 

Date of Inspection Zi/izfas : | 

| Zig-Zag status Yen 

Srick Kiln having consent J Greed, Upto — 

| gises-2ett 
Brick Kiln having producti be. 

pioneer uation) secon In Yer, Waoottes [dag 

_consent 
: —— 

Brick Kiln having Adequate Nl 

| Monitoring Facility ¥/N S 

Status of Pothole as per guidelines fet Previdad 

| 

— 

Status of Platform as per guidelines Net provided 

"Type of Fuel Cant 

aes dust emission control ejen -~ Herabionel 

measures 

nD utilisation of ash In brick Sie lewane (e bolkesreni ) 

| Paving of roads Ne a | 

Ureewe ck Road, 

Covering of trucks Ne Such echavity relad dus ny 

peenarea Now- spavnchional durring 

i 

ae a 
Ws oh” gam Mou 

‘3 \ a \ 
ure with Date ae q\ 

The represontative of the unit +A) Signature with Date and

522



ve PRE MAD ijn 3 \e ' 

gf ee eo ah 

wef ar a5 Pre | 

Terr 7 Seep ya ‘ 
ort vane agen Ispeur sansa 

Powers? poy S394} jo Bupancy | 

ee roduc, Speed jo Sujaed 

Buyyeus wey 
ma) 43HG U) Yse JO VOMESTINN BSNOt-uT 

=e b Poappuds sanyuis uniesiien wip enmabed | 

Tro jang jo odAL 

iia awh ro FN | seinen tie se cia joonenn| 

pee ey sal wy saupjepjnh sed -ae ojoyjeg jo sNyMs 

oN N/A Anjjpes Bupoyuoy 

hoz} c| \e ord yorwen)} qesUOS Buiney Uji OE 

aj, 
. snyeqs 6ez-617 

a et} th) te worpadsuz yo ae | 
nibh? aL apny tee 

| (LeeoL st PS Lill apne /apnysue7 

pee Y sapeny! andeomny 

Fan! cl APA POS sum oapye oun so ssouppy's oun 
—- —— “ON as 

uojun snsuen (s)uenddy “suy g ds9purs EZOT/ETS “ON 

pa ee ayant uy passed €Z07/80/ET PAIEP 49PIO Jo BoURydwWED uy 

upy 2la a0) CUAOpOg UORPOdsU! QUOT 

523



524



Joint inspection Parforma for Erick Kitn 

In compliance of Order dated 23/08/2023 passed in Original Apptication 
No. 5313/2023 Sandeep & Anr. Applicant(s) Versus Union of Inilia & Ors 

Sr. No. 
Nama & Address of the Brick Kilns Tw shakes Bich <9 

GLO Robrt, Pundnt, Fant bongitude/tatituds eae Ty cot” 
i Lempkude ee) 7st” Date of Inspection a1 Jpn { 23 

Zig-Zag status Yer ci 

Brick Kiln having consent 
Granted vpke 4 [> [24 

Brick Klin having production 
capacity declared/ mantioned tn 
consent _ 
Brick Kiln having Adequate 

| Monitoring Facility ¥/N 

“Ite, 25000 th! | Day 
No wb | 

Status of Pothole as per guidelines net & 
Ps var imede teks ) 

'‘Status of Platform as per guidelines Net as per ners 

Type of Fuel 

Coot 
| Fugitive dust emission control 
measures 

In-house utilisation of ash In brick 
making 

“Paving of roads 

Covering of trucks 

Unpaved Reads 

bn a i ; | 
“Remarks 

Cram Beet inher ck 
. Eta Loci Sy used fey 

Fh { { 

LO fen 

wale 
Signature with Date 
The representative of the unit 

F°537 52000 
SI cus! 

Name of the inspecting Officer 

™ 3
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Joint Inspection Performa for Srick Kin 

In compliance of Order dated 23/08/2023 passed in Original Application 

No, 5513/2023 Sandeep & Anr. Applicnnt(s) Versus Union of India & Ors 

Sr. No. 
— ime & Address of the Brick Kilns Mart Bhatia Company, 

fil i fit r) Turd hy fed § | 

| congieaeeyTatRoda Latitude PAL Poe eo q° J | 

Lensutude “lt $2 OOF | 

| Date of Inspection 24 } _ "i a! | 

‘Zig-Zag statis 

ce RR a 
} Brick Kin having consent 

Yo a 

Graded Upto 3] /o3/ 225° 

| Brick Kiln having production 
capacity declared/ mentioned in 
consent 

| Brick Kiln having Adequate 
Monitoring Facility Y/N 

‘Status of Pothole as per guidelines 

| Status of Platform as per guidelines 

a _ _ 
Type of Fuel 

Coo! 

Fugitive dust emission control alel fps 7 
alee oti sail “3 | 

| = rape om i 

In-house utilisation of ash in brick 3 | 
| making 3m = hae 

| asisc ol teed ——_+ 
ins ies Un paved Rents 

Covering of trucks 4 
Nok Covered | 

“Remarks + Gherabiomel Ansa Lime 
ef, vest 

Shebu. 
Signature with Date 

The representative of the unit 

Sandezy kyr 

Aysuy - 146574 
i 

Name of the Inspecting Officer
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Joint Inspection Performa for Brick Kiln 

in Original Application 

in compliance of Order dated 23/08/2023 passed 

No, 513/2023 Sandeep & Apr. Applicant(s) Versus Union of India & Ors 
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—j 

| ———__ ae. 
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——~ e —_F 
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a ———— 
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| consent i 

‘Brick Kiln having Adequate 
No 

“Monitoring Facility ¥/N 

“Sintus of Pothole as per guidelines | pyak oy per a ol 

Statue of Platform as per guidelines | pledr os jer reves 
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Type of Fuc! | Ce my 

Fugitive dust emission control eae a = 

measures 
Ab vi abling q intater 

“Tr-house utilisation of ash In brick 4 ae 

making 
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“Paving of roads 
Ory anal f \ 

“Covering of trucks Unde ver: al ruck 
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Joint inspection Performa for Srick ttn 

In compliance of Order dated 23/08/2023 passed in Original Application 

No. 5213/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

| Sr. Ni io. a 

Name & Address of the Brick Kilns [mJy Sach Satguiu Brule 

Cusliyiasa [Certed he: ). 

Date of Inspection 2a\nheor 

Zig-Zag status Yes 

Brick Kiin having consent we (Appt fav). 

Brick Kiln having production fe 3 
capacity declared/ mentioned In 

consent 
=. 

Brick Kiln having Adequate Ye, 
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"Status of Pothole es per guidelines | » 

Status of Platform ag per guidelines | ye | 

Type of Fuel den | 

Fugitive dust emission control Pee Spunkeeng Thceuyh ater. 
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making 
In-house utilisation ofashin brick | 

“Paving of roads nfo 
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% 
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Joint inspection Performa for Brick Kin 

In compliance of Order dated 23/08/2023 passed in Original Application 

No. $13/2023 Sandeep & Anr. Appticant(s) Versus Union of India & Ors 

Sr. No. - = = 

Name & Address of the Brick Kilns hl < Suid Shakeb halle piace 

vyllays 1 Mai as jg ltd (He) 

Longitude/Latitude GASH 5 Ab -S1 ofa, 

Date of Inspection ay) 12924 

Zig-Zag status aa -T + ok 

i 4. i 

Brick Klin having consent A Ves, viloujzex —4) jor} tone 

Brick Kiln having production 3 ral ae pal declared/ mentioned in. ~j7 SOOGD 4% mbes] a) 
consen 
Brick Kiln having Adequate ~ 

Monitoring Facility ¥/N 4 Ye 

Status of Pothole as per guidelines a | 

Status of Platform as per guidelines JO | 

yi | 
ie = 3 | 

Type of Fuel ar, ‘ 

Fugitive dust ernission control wader Shae A hg oy Hatt Lis 

measures : 
; belts -lan Kons 

‘In-house utilisation of ash in brick er } 

making - | 

Paving of roads 41D , UAfawedk | 

Covering of trucks +-Leurved wit Tay asi 4 

Remarks at. fortd i fldf anes ef Jie éx4. | 

“pe Mekie. (yen frld fAto - | 
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‘fy ; be Lie 

zijinles ete ite e 
ver eo r ra 

ar ! (crass Khas 
4 

ihe oa 

pe : . J . _ fkaside Kad Posts ne with Bate and 
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The representative of the unit Name of the Inspecting ‘it jet
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or order dated 23/08/2023 passed in Original Applicaton scans ot art nes 
Sr. No. 4, . 

[acme WRGPSS oF toe BHEN Kline fp asad Gn Oigeg Man 
Channn, Kal NE) 

Longitude/Latitude : 44.4099 9 44..512-439 

Date of Inspection ui}i>| 281, 

Zig-Zag status ok 

Brick Klin having consent Tie 5 allo} a 2e = 3i]0%) 2226 

cmy sce macemawe | |/HN0e Worse tay 
consent = 

Brick Kiln having Adequate Yo. 
Monitoring Facility ¥/N — 

Status of Pothole as per guidelines ok 

“Status of Platform as per guidelines ok. 

Type of Fucl a Land 

Fugitive dust emission control E 3 Wacker spranklihg " 
measures 

In-house utilisation of ash in brick | =r, house / Vu. 
making 

Paving of roads LL Alot ohstuwtd . 

Covering of trucks +Y8 

Remarks | —- raf, Bewelofmant af trates 

Bld A. a 
“Th. be at ‘ leveng + 

535



Um
 

Joint Inspection Performa for Brick tin 

In compliance of Order dated 23/08/2023 passed In Origins Apolication 

No. 513/2023 Sandeep & Anr. Applicant(s#) Versus Union of India & Ors 

4 Sr, Neo. i i = 7 

Name. Address of the Brick Otns — [h):: Va muni bhehe totfany VEO 

Bhat, Rartal (4), 

tongitude/ Latitude IGU9ZSR 9 16-5012 | 

Date of Inspection 21 | aL, 

‘Zig-Zag status ok _ 

Brick Kiln having consent +. Yeu ) pifae [aon = 51/034 za3 

Brick Kiln having producti 
capacity declared) mentioned In 7 28000 “vetbera| Bay 
Brick i havin Kiln having Adequate 
Monitoring Facility "/N Yes 

Status of Pothole as per guidelines | ok 

Status of Platform as par guidelines ak 

Type of Fuel ale tired } wooed Husk. 

Fugitive dust emission control | Yagtza S[k ly Shea, EL 
measures "Fern ins i. 

In-house utilisation of ash In brick ex 
making “Tr 3 

Paving of roads _|. aD. 

Covering of trucks me Yer 

Remarks —Taofe Dewletnrn! of Geen tele 

" ae 
KN Ziyi EO 3 

ie FE. wi a Sy vial eur 
Signature withDate Signature with Dateand poly 

Name of the Inspecting Officer 7) Fal The representative of eae spe
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Joint inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 
passed in Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

- 

Ta Pane Bhatia be. Vilinge 

Rayornd g Ken aek Carl} 

Date of Inspection ae 2/2 | 

Zig-Zag status Dk “Tl 

Brick Kiln having consent 1% 5 al] au) uaee =? sapere : 

Brick Kiln having production 
=" 

capacity declared/ mentoaia 1 oud rovehival Bary 

consent 
= 

Brick Kiln having Adequate 
Monitoring Facitity ¥/N _ Yes | 

Status of Pothole as per guidelines ok | 

Status of Platform as per guidelines | gt 

Type of Fuel 1 Paal ~ ae 

Fugitive dust emission control 

mensures 

 Wadte Syl lng Tha heat tas 

-heiin, 

In-house utilisation of ash in brick 

making 

Yes 

Paving of roads 
No 7 DA aver Feast 

Covering of trucks 
as z ha tts i phitins 

Lange Satis pity= 

rik 

| Remarks 
ne bispay feed ad Grtient Stk. 

| 

che tet focfen ures aed COAL + 

| 

i 

ini tise Jes 
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os x % ? ‘ 

a ; “TE ne fas foo aes as , 

Signature with Date 
Signature with Date 2 

Name of the Inspecting Officer 
‘The representative of the unit "WS feetDI7
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Joint Inspection Performa fer Erick Klin 

In compllance of Order dated 23/08/2023 passed In Original Application 

Wo. $14/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Grs 

— 

Sr. No. 

Name & Address ofthe Brick Kline |(2lancd Blotha Ce-parg, 

bithawa, Kothel | 

Longitude/Latitude | 

Date of Inspection 24 | 12 frees 7 

“Zig-Zag status 

"Brick Kiln having consent 7 
} do room| Lack | 

Brick Kiln having production oe io} | 
capacity deciared/ mentioned in [ C ther : a: ) 
consent ad 
Brick Kila having Adequate 
Monitoring Facility Y/N 

Status of Pothole as per guidelines 

Status of Platform as per guidelines 

Type of Fuel 

Fugitive dust emission control 
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In-house utilisation of ash in brick 

maklag 

“Paving of roads 
f ——__ 

7 ( Stomdef ———— — 
“ ho extents ef, ha ct Rite 

[4s G4 
| at, bb mt e wiwt | 

wu oy Lot 
bang
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Joint inspection Performa for Brick Klin 

In compliance of Order dated 23/08/2023 passed In Original Application 
No, $13/2023 Sandeep & 'Anr, Applicant(s) Versus Union of India & Ora 

or. No. 

| Name & Address of the Brick Kins TIE Sagdaaba Bhals Ce 4 

“Longitude/Latitude 

t = 244 LEREL g HER IIT Y 

Date of Inspection 
{2-204 

| Zig-Zag status 

Brick Kiln having consent 

| Brick Kiin having production 

| consent 
Brick Kiin having Adequate 

. Slave Abonshens| fia; -- 

Monitoring Facility Y/N Dns 
4 

1 

Status of Pothole as per guidelines 
— 

— — Ant padtgerr Me Tahoe, 

Tyne of Fuci 

| Status of Platform as per guidelines: ee Cones 

a —— 

ical 

| 

Fugitive dust emission control + kota Steet, JO onde masures kr ia ya. | 5 | 

Tn-house utilisation of ash in brick Yes, | 
maldng — ? 

Paving of roads tO, ON fave “ 

Covering of trucks ND eatwty fang Soa 
ai ae 

| 
Remarks + Mane Stak couctivtia, qeucd 

Boyne OH at tre Sm of 

ousd 14 Hot nvde fiat > sbtrhantce’ 
Wen. 

| J ww Profan Greun BO ‘i 
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99 1s\82 " 

Jey) ar Pe se salen 

37s chante? 

The representative of the unt Mame of the Inspecting Officer <th gy 
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Joint inspection Performa-fer Brick Kiln 

In compliance of Order dated 23/08/2023 passed in Original Apptication 

No. $13/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. Na. s 

"Name & Address of the Brick Kilns Hig Shas Botag Said e 
TUillaye. Fobtas gka ak we) 

aaa aSS L DASbobt! SAB 4t5 403 | 
Date of Inspection 

| Si aahr|r0vy 
Zig-Zag status y — 

= YA 
| 

Brick Kiln having consent Vis 

Srick Kiln having production ~_ 20 fo bnaheu Pay ’ 
capacity ‘ / mentioned In _* So,ar0 tToreke /ay A fica by 

nt —— , 9g te . 
Monitoring Facility vn ae no | 

|'Status of Pothole as per guidelines apt ok | 

Status of Platform as, ‘orm as per guidelines Tek aie a? 

eae wot akencedl 

Fugitive dust ssion ¢ Z et _ pono emission control : eee Che Thy Found Api 

= : be 
In-house utilisation of ash tt brick 
making WS obstived | | 

Paving of roads we | 

| Covering of trucks tow Such ely fuss dan Aes 
| dish 

| Remarks + UK Widen fd pm -ojte 
ad athe Vin © vigil | 

ani Disf-lany Bou od Earbngeds gt | 

rn Vaefis Guatn Geld data . ‘ 

L 
a 7 

j _— ; — = 25 ‘ian Ks z2fehe 

Signature with Date Signature with Date and 
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Joint inspection Performs foe Brick Kiin 

In compliance of Order dated 23/08/2023 passed In Originat Appticetion 

Na, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. 
— 

“nome & Address of the Brick Kilns Shae le Lig hae Bheve Lee forty - 

Tillage Exfousd 9 KAM (ie) 

Longitude/Latitude [etary 46.Se me! 

Date of Inspection yi zailn|aovs 3 

Zig-Zag status ok 

Brick Kiin having consent | Yes oloa}te rz : Al es ere ] 

Brick Kiln having productio 7 
capacity détintan) mentioned in 1§ -70,0m AVendees fives | Ditel pied by | 

| f£onsent _ 

| Brick Kiln having Adequate 
| Monitoring Facility Y/N 

- on A owshew ing rs ry: PO ieee ahve ) 

1 Ves 

‘Status of Pothole as per guidelines J. elas for cane 

Status of Platform 3 per guidelines 
wat gk GA A RAN 

Type of Fue! Sal 

Fugitive dust emissi | 
mensures ene 7 eek gf Liable | 

In-house utilisati rains on of ash inbrick | 4, plore. | 

= | 

Covering of trucks aso Sisk tachi qatod ad the) 
Bt ve + viet, 

Remarks 

at tha Here af wie. 
 Raick Kita feud fon -Ofdrtumel | 

WD Oisplen Read ad Crdbaice’ ye. 

| 
onhat ee 

we aaa 

Signature with Date 

Name ef the Inspecting Office 
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— —_ , 
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a
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compliance dated 23/08/2023 passed In Original Application 

= Se 28 Oe ets versus Union of India & Ors 
j No. $13/2023 Sandeep

 & Anr. eat 
| | 

ae 

Tongituda/Latitude | ag gr 9BES 9 Hh. Sos TH 

Date of Inspection gilie}2ets 

Zig-Zag status Ya - 

Brick Kiln having cansent yA 5 oioujoow co oe 

eh csc mecktin Te 
consent 
Brick Kiln having Adequate 
Monitoring Facility Y/N 

Status of Pothole as per guidelines | 

Status of Platform as per guidelines | , 4,4 Avante ble 

Type of Fuel + Kah 

measures sete sea ! 

Tn-house utilisation of ash in brick 

making Yer, 

Paving of roads 

Covering of trucks =n obeutd . 

Remarks + Bick bie Feud volar of 
ganclssion vad the Ares 4{ + 

+ fy Hee. frncdon Oct Atta | 

— 

Ses elyps
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Joint inspection Performa for Brick Kiln 

In compliance of Order dated 23/08/2023 passed In Original Application 

tin, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

— 

Sr. Ne. — 
iH ‘Name & Address of the Brick Kilns =|] Ja) : Erte Gn. | Village Eapnd ‘5 xacthal (He) 

Longitude/Latitude ga.gufteu 2-4 taAIS 

‘Date of Inspection er\i2|r0% 

| Zig-Zag status Yu, 
| 
| Brick Kiin having consent Sel Frewielsd ; | 

| Brick Kiln havi uction ; | capacity declared omer onl we a 35-4, peo llgmabs Ihaas 

: lin havin 
Monitoring Facility ¥/N Ys | 

Status of Pothole as per guidelines ox, | 
= ; 
pa of Platform me per guidelines ancl ok ws Ph. sours 

‘Type of Fuel heed ry 

pic dae emission control - boosh. Sh ink Lote Pha Cady wade | 

Lo Anskos afte i-3 bans, 4 

In-house utilisation of ash in brick 
making 

| 

We 

Paving of roads 00 > vafioal Ceca 7 
Covering of trucks Lav Sugh ghey ddd a | 

Aut Hit of Di 

"Remarks Aga Risf hey Seanad a4 trdraey Gale] 

# Brack ile wed Stocked yt 

| 

< AF ai wre AQ e4ke06 (— Aatie Se patashens 
sa With Date ade J 3 

The representative of the wait Name of the inspecting Officet ( 
28) lajs 13 

———
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Joint inspection Performs tor Brick Kin 

in compliance of Order dated 23/08/2023 passed in Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of india & Ors 

‘ Sr e No. 

Nome & Address of the Brick:Kilns Ais do Dua fhikis .G 
= 4 Hithsan , Kartel GE) 

u 

Longitude /Latitude AE CCQUL 2 AC Rb sway 

Date of Inspection ar|-}20 wh 

Zig-Zag status Yes 

Brick Kiln having consent 45 losed by HsPtB wal - 

Brick Kiln having production ab - La arr ari~aheaal Pay: pean deciared/ mentioned in = (Biehtced ineg Pefise cere f 

Brick Kiin ha Adequate 
Monitoring rae vin vo 

Status of Pothole az per guidelines not ok 

Status of Platform as per guidelines | apy} ok 

“Type of Fuel ral 

ee dust emission control ad obwAwed. 

In-house utilisation of ash in brick _|. ‘Ye making % 
Paving of roads _L ao 

Covering of trucks a NO Sush Athoils gheywed dani 
Bik 

Remarks be Mae Urofea, bunin ectd Ae4 
“P task Ruel rep-ofertinal 

Pitt toy wait 
be feapiction aL fear ge.23 cto steed 

- “ cotati a paren 

4 HSAR, beth 

Rraecl? wt, cht or 
BR BS AEX ee Sematina ce eve pith Oavewa (arse Phag 

The representative of the unit Name of the Inspecting Officer 4) 
5 SA Soom ph
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Joint Inspection Performa for Srick Kiln 

tn compliance of Order dated 23/08/2023 passed In Original Application 

No, 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Tame C Adreas of the BER KS | Aly At Shah Das pwilley. 
Piven s Berhad el) 

———— Wes Au pH 488543 

Date of Inspection aah oes 

tices Yu 

Brick Klin having consent Yes, tiletjpeu - alo =p rey 

capacity declrcé) mentioned I AN GEO Mymabitns | Pans 

Status of Pothole as per guidelines | apd ak 

Status of Platform as per guidelines Twot ol, 

Type of Fuel tL teak 

ig dust emission coctrol HL ADS chadqued detiay Vaid 

in-house utilisation of ash fa brick | yy, 
making 

Paving of roads Lanse 

Covering of trucks TO Sct Akt, Obacurddl 

flush yall . 

Remarks re nofta brrcon Geek 

. | 
al 

ctf 4; r 
quik > : mut aa > 

<Feyeuh exe pune ) 
with Date signature with Dateand | St” 

The representative of the unit Name-of the inspecting i 3 

4 Ife ih}
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/ Joint inspection Performs for Brick Kiln 

compliance of Order dated 23/08/2023 passed in Original Application 

No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Sr. No. 
~ 

Name & Address of the Brick Kilns Us skin Chala, vr Lleye 
leddAann 9 kateed (HE) 

at sneee momen eisai yh. 300L0T 

Date of Inspection azhs|20r3 

Brick Kiln having consent L Ves 5 vt] reve 31/09) 26 

T Brick Kiln t ior = pn iepuorees 3 pono OR anumbers |e 

Nohara Yt + Ye 

“Status of Pothole as per guidelines 1 ol 

Status af Platform as per guidelines _ ok 

Type of Fuel 

Fugitive dust emission control 
measures 

making 
In-house utilisation of asi in brick | 

Paving of roads on } 

Covering of trucks 
4 
1 

Remarks 

| fen Bold Peewee Pate ded, fe 
+ ae din( bey ead ad Srebrance " 

ely. 

— 

TARDE 
aed / f2 2 
Signature with Date 

The representative of the unit 
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Johit Inspection Performs for Brick Kin 

Jn Original Applleation 

compliance of Order dated 23/08/2023 passe
d ce 

so tg /2023 Sandeep & Ang. Applicant(s) Versus Untow of India 

Zs Sr. No. 

ame R Address of the Brick Kins | Ms Fina hatte orhy 

pele ancl dara, Ditt- kaltae 

_ ts 2, Sys” SCt~™ 

— lens 96: 6253 51° 
‘Zig-Zag status Con vested 

Brick Kiln having consent Tonner Grnuted ufote 

“Zrag-Aorg 
potty having on A000 Net / clay 

consent ‘ - a A 

i a pe 
Status of Pothole as per guidelines Not adeguote 

Status of Platform as per guidelines Net an pe quel ve 

Cock, not punetare Yot Type of Fuel 

“Fugitive dust emission contro 
measures 

In-house utilisatio ; - > meses n of ash in brick Ta box , 

Paving of roads Uspaus 4 bod 

No dark echt y Rad AR Covering of trucks 

Remarks 

wackel agysss® Whee, 
Signal sina 

vw 
a 

‘The repreientative of the unk , os
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Joint Inspecting Performa fer Brick Kin 

m compliance of Order dated 23/08/2023 passed In Original Application 
He. 5193/2023 Sandeep & Anr. Applicant(s) Versus Untan of India & Ors 

— } 
r 
ae ae ; si 

Name & Address of the Orick Kling wale Goaw bledp to, 

Vall + death eqn 

Longitude/ Latitude Bigitvice 
Th: 424154 = re 

‘Date of Inspection 
ab We pond 

ee 

‘Zig-Zag statis 

Brick Kiln having consent 

Brick Kiln having production 
capacity declared/ mentioned In 
consent 
Brick Kiln having Adequate 
Monitoring Facility ¥/N 

Status ef Pothole as per guidelines 

“Status of Platform as per guidelines 

Type of Fue} 

Fugitive dust emission control 
mensures 

In-house utilisation of ash in brick 
making 

Paving of roads 

Covering of trucks — 

“Remarks -buek Kitn fruvd clred oh 
“WO waw ale be 4 

vein 

ee o 

bi ge I 
ron Signature with ate and eds 

Signature Name ofthe Inspecting Officer_—¥ | #
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2 3 
r > Joint Inspection. Performa for. Brick Kin 

hance of Order dated 23/06/2023 passed In Original Application 
3 43/2023 Sandeep & Anr. Applicant(s) Versus Unload of India & Ors 

ee aa 
‘vam te Address of the Brick Kilns [ en ee BLO, Vidbaye 

. Bhme, Kaewt bec 

‘Tongitude/Latitude Ladvtlude 2494-40529" 
ean cam F 

pate ot Enapection : img ude Vé. 2 4837 

i 26] \2]}25 
Zig-Zag-status ; - 

Per 

Brick Kiln having consent 
Grou “SE Btf{>sfaory 

Brick Kiln having production 
capacity declared/ mentioned in Yeo, 35000 Nes | Dey. 
consent 
Brick Kiln having Adequate 
Monitoring Facility ¥/N Yow 
Status of Pothole as per guidelines 

Tes fis fer pores 

"Status of Piatform #s per guidelines | yy, C Ladder dnapyreprial? 

- {in Lomphny 

Fugitive dust emission control nf ar ide. 
measures oa o|rntion —L Vr, fugit 

1 of ash In brick eo utilisation tN Heute 

renne > Unpaned Road. 

¥ IND ne 
Covering of trucks ae a ges sir | 

Remarks « Won - ohn vational od dhe 

dine "I vist 

* Grtin Gelk craroprrake 

Sir pa ME 
Zifobem wy oN hon yt 

Signature with Date Signature and 
The representative of the unt Name off the Inspecting Officer 
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a 

Joint inspection Performa for Brick Kain 
in compliance of Order dated 23/08/2023 passed In Original Appileation No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ore 

Sr. No. : 4 
= Name & of the |S Tog doe Srngn, 4 Lavrfan, 

Vibe Aaciggsih 
Longitude/ Latitude 

WAAL By A380) A at | 
Date of ‘a siaiiaeaae aelefear, 
Zig-Zag status 

+ RP ober ved( Zag ta9-) 
Brick Kiln having conseat 

ee 78 oiloa)acae-aieareis 
Brick Kiln having production 

“| capacity declared/ mentioned in Store numbersfosy 
: Brick Kiln having Adequate y, 

q Monitoring Facility ¥/N es 
a 

, Status of Pothole as per guidelines ok 

Type of Fue! 
Laal | 

Fugitive dust emission control * Dinkedes “Frau te wichucrey te a ied "4 SOY weft | 

In-house utilisation of ash in brick | , 4 cinccad 
malang 

| 

Paving of roads sta 

Covering of trucks _| pyod obtenwsed, | 

Remarks =k: Brack iin a wd fon oft. i) 

gd tat dias af oREL 

= EVE.) Feeder (vats Geld | 

i kt id 4 Girt =Gh |} 
+ we Dirplay Seg ee 

} 

i > 

AS ow - te ty on 
eal JARS a? 

Signature with Name of the Inspecting Officer 
The representative of the uns ne we S ms Ww
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é Jgint Inepection Performa for Brick Kiln 

jn compliance of Order dated 23/08/2023 passed In Original Application 

Ho. $13/2023 Sandeep & Anr, Applicant(s) Versus Union of India & Ors 

———— Sr. No, 

“ame & Address of the Brick Kil 
amas Brick Kins | Jen, Brick, Traders 

= Wifleye Ballkehva, Kathe 

Longitude/Latitude LolAud, So ertoor 

<ciaof TRapaClion lengttods 16-3619 1" 

9.6/\2/23 | 

| Zig-Zag status ‘ 
ty, 

Brick Klin having consent 
Gyated vphe 2 (o3fz024 

“Brick Kiln having production 
capacity dectared/ mentioned In 

consent 

Ye. ' 22ecu No's { bey 

Brick Kiln having Adequate 

Monitoring Facility ¥/N fNo 

Status of Pothole as per guidelines nat be - 
an + norms | 

Stotus of Platform as per guidelines ¢ Ledde +| 
ual +> 

Type of Fuel 

Fugitive dust emission control 

measures 

In-house utilisation of ast in brick 

making 

Paving of roads 

Covering of trucks 

Remarks 

Rawsrh chow) 

awi db — F692) 

} 

P 

= ¥ 

eel Ve 
Signature with Dateard 

fame of the inspecting Officer
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Jon oi nt inspection Performa for Brick Kiln 

| 
? 

In compliance of Order dated 23 ae 
«4279003-¢ /08/2023 | dino t Appiicatio: 513/2023 Sand 23 passe riginal App " | aie fep & Anr, Applicant(s) Versus Union of India & Ors 

ene _5Sr. No. 

“flame & Address of the Brick King 

Kam hans , Rarthat 

femme Caen leifide 042497" 
| V¢ 32317 | 
“pate of Inspection Longin 1—__ 
eel ; 2/52 Jos 
“Zig-Zag status a 

Yes 

Brick Kiln having consent 

Brick Kiln having production 
capacity declared/ mentioned in de 
consent _ 
Erick Kiln having Adequate 
Monitoring Facility ¥/N — 

“Status of Pothole as per guidelines J 

“Status of Platform as per guidelines 

| Type of Fuel ime 

"Fugitive dust emission control de 
| measures 

"In-house utilisation of ash in brick. 
making 

Paving of roads Unpaved React 

‘Covering of trucks da 
| Cored ab kine of Ls 

Remarks « Choad by toord 

ae Wepresenctel we 

doumd od je bee \ 

vii _ 

in Awe feb 

ee ae wee” Woe 
SignawurewithOate - ~ Signature with Date and 
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Joint inspection Performa for Brick Kiln 

compliance of Order dated 23/08/2023 passed jn Original Application 

no. 5143/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors 

Fad 

—_—— Sr. No, 

(Address of thet 7 _ 
(game eRe oF EBA Tas Shy Shankev pete 

| BRO P Bhool i Ghuks, Kotha 

Tongitude/Latitud 
Ledawde. Ze-azese = 

“Date of Inspection 
7 

Zig-Zag status 

“Brick Klin having production 
capacity deciared/ mentioned in 

consent 

Brick Kiln having Adequate 
Monitoring Facility Y/N 

Status of Pothole as per 

Salus of Platform es per guidelines 

Type of Fuel 
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> 
a HARYANA STATE POLLUTION CONTROL: BOARD 

ponies nanan’ 
€-11 Sector-6, Panchkula . 

et tee et De Ph —0172- 87.7870-78, Fax No. 2581201 

Se E-mail- hspebechat@gmril.com 

ARj7E3 Website: bspcb.pov.in 

w
y
 

. 

Order, 

Whereas, Mis Sacha Salguru Bhatta Co. Village-Guliyana, Jind Read, Kaihtal is a Brick 

“in and is pol uting in nature; 

yaereas, the unit was inspected by the team of HSPCB i.e Sh. Ombir Singh, AEE.and 

Sn, Subhasa Chander, EE on di 49.03.2019 and dusing inspection following non compliance 

has been foumd:- bck en = 

4, Notconverted natural drafyic induced draft brick xiln 

2, Not provided stack monitoring facility like ladder & platform as per CPCB 

guidetines. 
: 

Whereas, snow cause notice for closure was issued to the unit by Regional Oriicer, . 

Bhivwam vide letter no: 14125, dated 26.03.2019 for the above said violations, but the unit did 

not submit the compliance of show cause notica: 

Whereas, Regionel Officer, Bhiwani Region vide his letter no. 45008, dated 16.04.2079 

has recommended the case ‘or initialing closure action against the above said unit under 

section 31-A of Alr (Prevention & Control of Pollution) Act, 1984. 

Whereas, the case has been examined and it has been found that un 

violating the provisions of Air (Prevention & Control of Pollution) Act, 1981. | 

Therefore, keeping in view of the above said facts and in exercise of the powers 

conferred under section 34-A of Air (Prevention & Control of Pollution) Act, 4981, it is hereby 

ordered to close down the operation of the unit W/s Sacha Satguru Bhatia Co. Village-Guliyana, 

Jind Road, Kaihta! by sealing plant and machinery with DG set (s) including disconnection af 

electricity supply with immediate effect Further, the CTO granted by the Board through online 

vide no.3131751 {BKAICTOAS404
727 Dated 14.10.2016 under Air Act, 1981 for the period from 

01.04.2017 to 31.03.2020, is hereby revoked. 

it is grossly 

Ashok Kheterpal 

Dated Panchkula, the Chairman 

24" June, 2019. 

No. HSPCB/MIsc/20191 L23 5-38 
Dated: any 

Endst. i 

A copy of the above IS forwarded to the fallowing tor information and necessary action:- 

4. The Deputy Commissioner, Kaithal. 

3. the Regional Officer, HSPCB, Bhiwani. He is asked to ensure the compliance of 

above order for closure of the abave said uni! immediately and to submut compliance 

report within 03 days posibvely. 

--g Tne Execullve Engineer (OP) DHBVN, Kaithal. He is directed to: ee 

electricity SUPPYY of the ‘above said unit immediateiy and submit the compuarce 

report within 3 cays positively. 

Wg Sacha Salguru Bhatla Co. Vilage-Gullyana, apnea: Kaihtal. la’ 

SOURS oe. 
i | - 

ime ie “! Environmental Engineer (HQ) 
For Chairman 

Scanned with CamScanner
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(resfht dori | 

, HARYANA STATE POLL ee A. 2 Claet 

 — 
POLLUTION conrrot, woh AL AD 

ed 
C-11 Sector-6, Panchkula = ..<)\ cret¥ 

- 

ate naw ph -0172-877870-73, Pax No. 2881701 ee 

“sy ES 3 
E-mail- hspebechq4gmail

,.com 
J r 

. i 
Website: hspeb.gov.in 

M ie 

chk ea ‘ 

Ortlor. 
a 

eh, 

, Whereas, M/s Jagalguru Bramanahd Bricks Co. Habri, Kaithal is a Brick Kiln and the unit ? a 

ig covered under Consent Management of the Board and |s polluting in nature 
‘3 a a}; 

na ! 

Whereas, unit has not applied for consent to operate for the period of 2019-20 and ‘nad 

ERS (yumi is not having vatid Consent to Operate from the Board 
Inns bem 

Whereas, show cause notice for closure was issued to the unil by Regional Office: Conk 

bove said violations, but the unit dic Clocet 

374, dated 13.05 9019 for the a 

of show cause notice, nag *S| 18 \20"9 

| Officer, Bhiwani Region vide his letter no 16747 dated O06 OB 2914, Bondy. 

unit include rs 4 + 

Bhiwani vide letter no. 15 

not submit the compliance 

Whereas, Regiona 

has recommended the case for initiating closure action ayainsl the above said 

giseonnection of electric supply under section 31-A of Air (Prevention & Control! of Polluts eS|te]14 

Act, 1981 

in ik 

t has been found that unit is gross Clete fis 

has been examined and | 

Prevention & Control of Po 

said facts and in exercise of the pox 

ontrol of Pollution) Act 1981 

galguru Bramanand Bricks Cc 

along-with disconnection of & 

Whereas, the case 

g the provisions of Air ( 

in view of the above 

-A of Air (Prevention &c 

peration of the unit M/s Ja 

chinery including DG Set 

viofalin 

lution) Act, 1981 

Therefore. keeping 

eonterred undet section 31 

bis! 

ordered to close down the © 

the! by sealing plant & ma 

oly with immediate effect 
Ashok Kheterso! 

Qo Havt 

© 

Ka 

a, A Panchkula, the 

1" Sept. 2019. 

Endst. No. HSPCB/2019/ / 7 74 

A copy of the above is forwarde 

1 The Deputy Commussioner. Kaitha! 

oe The Regional Officer, HSPCB, Bhiwani. He is asked to 

above said unil immediately an 

Cia 

Dated: 1304/14 : 
cbssary actor 

d to the follawing for information and ne 

ensure the compliance 9! 

d to submit complan.’ 

gid 
above order for closure of the 

¢ oe report within 03 days positively 

a 
3. The Executive Engineer (OP) DHBVN. Kaithal. He is directed to discunnect I 

‘3 fe | 1 elactneily supply of the above said unit immediately and submit the comol.arce 

repon within 3days positively 

uru Bramanand Bricks Co Habri, Kaithal 
4 Ms Jagatg 

————— 

OL 

i es 
Environmental Engineer (HQ) 

For Chairman 

gh! oY 
y gNo aa 

Jegat Guru Brahaisnan 
rhe we “ig Pore
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t - . THE MNOS VO-UaUULd Oo ZuZ I-FPYOLIL. 1353312021 a) VELE-noeup 

- Feat ~ HARYANA STATE POLLUTION CONTROL. BOARD 
jee ; "My, C-11, SECTOR-6. PANCHKULA 

: . . 9s .Q Website - www hispeh wov.in E-Mail-see2hspeh@ eimail.com 
an LIS arb Tele No. — 172-2577870-73 

Closure Order 

Whereas Ms Jar Deraa Bhaite © ‘om Teil ~ Kanter ty i ric 

Orange ¢ ral BUT oF an per cirkes gorivation Tes of be beard. The unit was operating ve edna 

obiaining CTE and CTO trom the Board after 31.03.2021 
Whereas, show cause notice for closure under section 31-A of Au (Prevention & 

Control of Pollunon) Act, [9ST was issued to the unt by Regional Officer, Kasthal vide lis 

letter no. 136-37 dated 13.44.2021, but unit haat not submitted the reply and further ae 

compluines has been made by thy unit 

Whereas the Regional Officer, Bhrwant vide better Sa, 376 dated 31.05.2021 bas 

recommended the closure arder under section 31-A of Air Prevention & Contra’ af 

Polhtiony Act. POS} aaensi tie sua uit 

Therefore. keeprig my view of the above said facts is hereby ordered G1 cinse doses 

the process of the unit Mis Jin Durga Bhatia Company, Rarer by scale plant mochinen, 

and 0.G. scts alongwith disconnection af Fleetrtedy and water supply supply under scenes 

31-A of Aw (Prevention & Control of Pailution) Act. 1981. 

Dated Panchkuta, the Sunita Misra fas 

18/08/2021 Chairperson 

A cupy of the ahove @ forwarded to the following for information and necessiis 

action please: 

a The Deputy Comonssioner, Katthal. 

. The Regional Officer. Kaithal. He ts asked lo send the conipliance of clasure order 

within (3 days and tof itiate prosecution action aginst he nme ind to sabaut case © 

Environment compensation ia proper performa 

3. The Executive Exyinecer DHBWN. Ratthal to disconnect tho electricity suppl: 

unit immediately and to submit compliames report wathin 4 das posites cis 

4. he Exeentive Engraver PHED, Rardial 

3. Mos Jat Gorge Bhaata Company. Kamher Signed by Balraj Singh 

Dale 11-G8-2021 11 04 

Reason Approved 

sr. Environniered lacineer Pudblicins ¢ 4 

: \ For Cheairpes sou 
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To 
M/s Maa Bhagwati Bhatta Company, 

Village Mago Majri, Distt. Kaithal 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Maa Bhagwati Bhatta 

Company, Village Mago Majri, Distt.Kaithal was carried out on 23.12.2023 by the team. 

Whereas, during inspection ,unit was found non operational and unit is not complying 

with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i-e. 

1, Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status 4s above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations
. 

-A P i ‘ 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, 6 Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directians under this section includes the power to direct — 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any her service. 

Kaithal Region 

Dated: “4. ( : 224
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To 
M/s Jai Durga Bricks Co. , 

Village Dulyani,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jai Durga Bricks Co. , Village 

Dulyani,Distt.Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection ,it was found non operational and unit is not complying 

with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate platform as per guidelines. 

3. Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Lew, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; OF 

b) The stoppage or regulation of supply of electricity, water or any,other service, 

| Np 

Regional Officer, 

Kaithal Region
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To 
M/s Om Shanti Bricks, 

Village Kithana,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Om Shanti Bricks, Village 

Kithana, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection Jit was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Contral of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; Or 

b) The stoppage or regulation of supply of electricity, water or any other service. 
hn 

ln) De 
Regional Officer, 

Kdithal Region
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To 

M/s Sihag Bhatta Co., 

Village Sajuma, Distt.Kaithal 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Sihag Bhatta Co., Village 

Sajuma, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection ,it was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate platform as per guidelines. 

3.Unit not provided fugitive dust emission control measures. 

4. Unit not provided paved roads. 

5.Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

' We 

RegiOnal Officer, 

Kaithal Region 

Ofc
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Dated: To 
M/s Surya Bhatta Co., 
Village Batta, Distt Kalthal 

wee 

Sub: Show cause notice for closure under section 31-A Control of Pollution) Act, 1981 & for imposit 
compensation for non-compliance under Air Act, 19 under section 21/22 of Air (Prevention and Canteclot polua ton st CTO 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08 U 
2 Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus ieee fee directed to joint inspect BKO’s by CPCB & HSPCB for Inspection of the bre etc. 

In compliance of NGT order inspection of M/s Surya Bhatta Co., Village Batta, Distt Kaithal was carried out on 07.11.2023 by the team. ‘ 
Whereas, Inspected team found that un 

n 
it Is not complying with the Provisions of latest notification dt 22.02.2022 Issued by MOFCC, New Delhi le. 

1. The unit not provided adequate 
2 Unit not provided adequate porthole as per guidelines. 
3. The Unit not provided ladder in platform as per guidelines for sampling. 
4. Unit not provided fugitive dust emission control measures at site. 
5. Unit not provided paved roads. 
6. Unit not covered the vehicle during transportation of raw material/bricks. 
7. Unit not provided green belt at site. 
Whereas, you are also liable to pay the environmental compensation in terms of the 

direction of the Board issued vide officer order no. No. HSPCB/ PLG/ 2021/ 2343-2350 
dated 22.12.2021 as assessed by the Board as per methodology defined therein. 

In view of that above, you are hereby directed to show cause within 15 ae kad to 
why your unit may not be closed and electric supply may not be ee to5t = 
captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 
non-compliance of the provisions of the sald Acts. ni 

In case you fall to comply with the deficiencies mentioned ove ee = hap 
mentioned stipulated time period, it will be presumed that you an 8 _ —— 31-A of Air 
regard and accept the status as above, which will warrant action under 

: inst the unit as responsible person {Prevention and Control of Pollution) Act, 1981 and again Act, 1981, should not be 
and under Section 21/22 of Alr (Prevention & Control of come eh ' 

revoked non- compilance of above mentioned deficiencles/observa , 
21-A Power to Give directions: bject to the Provisions 
Notwithstanding anything contained In any ee pt oa in those behalf, a Board 

of this Act, and to any directions that the Central Govt. sions under this Act, issue any 
may, In the exercise of its power and performance of Its a Bich person, officer of authority 
direction in writing to any person, officer or Authority, an 
shall be bound to comply with such directions. hereby declared that the power = 

Explanation: For the avoidance of doubts it — ao sor 
issue directions under this section includes the power industry, operation or process; 

a) The closure, prohibition or regulation of any ice. 
water or any other serv b) The stoppage or regulation of supply of electricity, | 

oobi Officer, 

Kaithal Region 
a 

K kiln operator 

6(c 

CS] CamScanner
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To 
M/s Jai Jawla Bhatta, 

Village Balu,Kalayat,Distt.Kaithal , 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jai Jawla Bhatta,village 

Balu,Kalayat, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection ,it was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4, Unit not provided paved roads. 

5. Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control! of Pollution) Act, 1981 for the above mentioned 

31-AP to Give dir ns: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or anypather service. 

Wo 
Wy 

ional Officer, 

Kaithal Region
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To 
M/s Balaji Bhatta Company, 

Village Chousala,Kalayat,Distt.Kait
hal, 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, i981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Balaji Bhatta Company, Viliage 

Chousala,Kalayat, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection ,it was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1, Unit not provided adequate sampling facility on kiln. 

>. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

5, Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status 4s above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

= ti i : 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it ig hereby declared that the power to 

issue directions under this section includes the power to direct — 

a) The closure, prohibition or regulation of any industry, operation or process; OF 

b) The stoppage or regulation of supply of electricity, water or any ether service. 
; 4 = 

Kaithal Region
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To 
M/s Baba Rajpurl Bhatta Co., 

Village Batta, Kalthal 

Sub: Show cause notice for closure under sectlon 31-A of Air (Preventlo d 

Control of Pollution) Act, 1981 & for Imposition of environment 1 

compensation for non-compliance under Alr Act, 1981 and revocation of CTO 

under section 21/22 of Alr (Prevention and Control of Pollution) Act, 1981 

Whereas, Hon'ble National Green Tribunal (NGT), Order dat i ed 23/08/2023 passed 

tion No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of india & oe 

directed to joint inspects BKO’s by CPCB & HSPCB for Inspection of the brick kiln operator 

etc. 

In compliance of NGT order Inspection of M/s Baba Rajpurl Bhatta Co., Village Batta, 

Kaithal was carried out vi 07.11.2023 by the team. 

Whereas, Inspected team found that unit ts not complyin with the isi 

latest notification dt 22.02.2022 Issued by MOFCC, New Dethi le piesnisions~od 

1. The unit not provided adequate sampling facility on stack. 

2 Unit not provided adequate porthole as per guidelines. 

3. The Unit not provided ladder in platform as per guidelines for sampling. 

4, Unit not provided fugitive dust emission control measures at site. 

5, Unit not provided paved roads. 

6. Unit not covered the vehicle during transportation of raw material/bricks. 

7, Unit not provided green belt at site. 
mpensation in terms of the 

Whereas, you are also liable to pay the environmental co 

d vide officer order no. No. HSPCB/ PLG/ 2021/ 2343-2350 

direction of the Board Issue 

dated 22.12.2021 as assessed by the Board as per methodology defined therein. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

be disconnected including 

why your unit may not be closed and electric supply may not 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say In this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 and against the unit as responsible person 

and under Section 21/22 of Alr (Prevention & Control of Pollution) Act, 1981, should not be 

revoked non- compliance of above mentioned deficlencies/observations. 

31-A Power to Give directions: 
contained In any other Law, but subject to the Provisions 

_ Notwithstanding anything 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of Its power and performance of Its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section Includes the power to direct - 

a) The closure, prohibition or regulation of any industry, 

b) The stoppage or regulation of supply of electricity, wa 
operation or process; Or 

ter or any qther service. 

Regional Officer, 

aithal hE 

Ne 

ICS] CamScanner 
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To 
M/s Pannu Bricks ,; 

Village Ballu, Tehsil Kalayat, Distt.Kaithal 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Pannu Bricks , Village 

Ballu, Tehsil Kalayat, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection sit was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3, Unit not provided adequate platform as per guidelines. 

4, Unit not provided paved roads. 

5, Unit not provided fugitive dust emission control measures. 

6. Unit not covered trucks . 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

i- rto Giv i ; 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby deciared that the power fo 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 
pf 

Kaithal Region 

(C—
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No. HSPCB/KAI/2023/ [L| om 

To 
M/s Saraswati Bhatta Co. , 

Village Malikpur, Distt. Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

al Green Tribunal (NGT), Order dated 23/08/2023 passed In 

Whereas, Hon'ble Nation f India & Ors, 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union o 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Saraswati Bhatta Co. , Village 

Malikpur, Distt. Kaithal was carried out on 23.12.2023 by the team. 

Whereas, during inspection it was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate platform as per guidelines. 

3, Unit not provided paved roads. 

4, Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations.
 

-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, end such person, officer of authority 

shall be bound to comply with such directions. 

avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; Or 

b) The stoppage or regulation of supply of electricity, water or any_other service. 

a 

ional Officer, 

Kaithal Region 

Regd. & Email Dated: %./, 2.2 Y
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Eee ea Haryana State Pollution Control Board, 

SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspebrokai@gmail.
com 

No. HSPCB/KAI/2023/ | |(,| Y Regd. & Email Dated: 3.(. 20 LY 

To 
M/s Shakti Bricks Company 

Village Barsana,Pundri, Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Shakti Bricks Company 

Village Barsana, Pundri, Distt. Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection Jit was found non operational and unit is not complying 

with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i-e. 

1. Unit not provided adequate sampling facility on kiln. 

2, Unit not provided adequate platform as per guidelines. 

3, Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

1-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; OF 

b) The stoppage or regulation of supply of electricity, water or any ether service. 

Kaithal Region
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Regional Office 

=< Haryana State Pollution Control Board, 

SF SCO 161-P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspcbrokai@gm
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No. HSPCB/KAI/2023/ || 5 Regd. & Email Dated: “4.(/. Jo DY 

To 
M/s Ajit Gram Udyog Mandal 

Village Habri,Pundri,Distt.Ka
ithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Ajit Gram Udyog Mandal 

Village Habri, Pundri, Distt. Kaithal was carried out on 21.12.2023 by the team. 

Whereas, duririg inspection ,it was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi Le. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

5, Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observation
s. 

31-A Power t ive directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

aA direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any aather service. 

WJ 
Regignal Officer, 

Kaithal Region 
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Regional Office 

ey Haryana State Pollution Control Board, 

a SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspebrokai@gmail.c
om 

No. HSPCB/KAI/2023/ lb| b Regd. & Email Dated: %.(, 2024 

To 
M/s Jai Bharat Gram Udyog Mandal 

Pilani Road ,Pundri,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jai Bharat Gram Udyog 

Mandal Pilani Road ,Pundri, Distt.Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection ,it was found non operational and unit is not complying 

with the provisions of latest notification dt 22,02,2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2, Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4, Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observatio
ns. 

4-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, 4 Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process, or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

\ p77 

Regi fal Officer, 

Kaithal Region
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No. HSPCB/KAI/2023/ (| 7 Regd. & Email Dated: 4%. {. Io DY 

To 
M/s Shiva Bricks Gum 

Village Ahmedour, Pundri, Distt. Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Shiva Bricks Gum Village 

Ahmedpur,Pundri, Distt. Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection jit was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate platform as per guidelines. 

3. Unit not provided paved roads. 

4. Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; Or 

b) The stoppage or regulation of supply of electricity, water or any ae service. 

NZ 
Regiohal Officer, 

hal Region 
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== Haryana State Pollution Control Board, 

we SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspcbrokai@gmail.c
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No. HSPCB/KAI/2023/ [(,( ¢ Regd. & Email Dated: %&.{. Jo DY 

To 
M/s Shankar Bhatta Company 

Village Pillani,Pundri,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Shankar Bhatta Company 

Village Pillani
, Pundri, Distt.Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection jit was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3, Unit not provided adequate platform as per guidelines. 

4, Unit not provided paved roads. 

5 Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; OF 

b) The stoppage or regulation of supply of electricity, water or any-other service. 

(S-2- 

Regional Officer, 

Kaithal Region | 
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Regional Office 

Se Haryana State Pollution Control Board, 

SCO 161 -P, 162,163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspebrokai@gmail.com 

No. HSPCB/KAI/2023/ | (,/ 4 Regd. & Email Dated: “3-[- 2024 

To 
M/s Shiv Shakti Bricks Company 

Village Habri, Pundri,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

in compliance of Hon'ble NGT order, inspection of M/s Shiv Shakti Bricks Company 

Village Habri, Pundri, Distt. Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection jit was found that unit is not complying with the 

provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2, Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

5, Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

- ions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

j Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct — 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 
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SCO 161 - P,, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspcbrokai@gmail.com 

No. HSPCB/KAI/2023/ | {,) | Regd. & Email Dated: 3-[- 2674 

To 
M/s Sai Bhatta Company 

Village Sirsal ,Pundri,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Sai Bhatta Company Village 

Sirsal ,Pundri,Distt.Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection ,it was found non operational and unit is not complying 

with the provisions of latest not! ication dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

_ Unit not provided adequate sampling facility on kiln. 

_ Unit not provided adequate porthole as per guidelines. 

_ Unit not provided adequate platform as per guidelines. 

_ Unit not provided paved roads. 

_ Unit not covered trucks . 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 
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directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct — 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or anyother service. 
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Se SCO 161 - P, 162,163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspebrokai@gmail.com 

No. HSPCB/KAI/2023/ [| |, ) 2 Regd. & Email Dated: 2. [, 25 2Y 

To 
M/s Maruti Bhatta Company 

Village Pilni ,Pundri,Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’'s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Maruti Bhatta Company Village 

Pilni ,Pundri,Distt,Kaithal was carried out on 27.12.2023 by the team. 

Whereas, during inspection ,it was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate platform as per guidelines. 

3. Unit not provided paved roads. 

4. Unit not provided fugitive dust emission contro! measures. 

5. Unit not covered trucks. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

1-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process, or 

b) The stoppage or regulation of supply of electricity, water or any other service. 
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“~~ Haryana State Pollution Control Board, 

Wwe SCO 161 - P, 162,163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspcbrokai@gmail.com 

No. HSPCB/KAI/2023/ |, ).2 Regd. & Email Dated: 3+], Do Dy 

To 
M/s Jagdamba Bhatta Company 

Village Kotra, Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jagdamba Bhatta Company 

Village Kotra,Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection ,it was found that unit is not complying with the 

provisions of latest notification dt 22,02,2022 issued by MOFCC, New Delhi i.e. 

_ Unit not provided adequate sampling facility on kiln. 

. Unit not provided adequate porthole as per guidelines. 

_ Unit not provided adequate platform as per guidelines. 

_ Unit not provided paved roads. 

_ Unit operating Hot Mix Plant along with Brick Kiln without obtaining CTE/CTO from 

the Board. 

6. Unit not provided proper green belt . 

7. Unit not provided display Board. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 
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a) The closure, prohibition or regulation of any industry, operation or process, or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

WA 
Regional Officer, 
Kaithal Region 
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2A~ Haryana State Pollution Control Board, 

We SCO 161 - P, 162,163 SECOND FLOOR SECT OR 20, HSVP KAITHAL 

Email-hspcbrokai@gmail.com 

No. HSPCB/KAI/2023/ | (, 3.4 Regd. & Email Dated: Z./, 1524 

To 
M/s Shree Balaji Brick Kiln 

Village Rohera, Distt.Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO's by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s M/s Shree Balaji Brick Kiln 

Village Rohera, Distt.Kaithal was carried out on 22.12.2023 by the team. 

Whereas, during inspection ,it was found non operational and unit is not complying 

with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2, Unit not provided adequate porthole as per guidelines. 

3, Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

NZ 
Regional Officer, 

Kaithal Region 

L
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== Haryana State Pollution Control Board, 

Wy SCO 161 - P, 162,163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

— Regional Office 

Email-hspcbrokai@gmail.com 

No. HSPCB/KAI/2023/ (4.24 Regd. & Email Dated: 3./. 20 24 

To 
M/s Jai Jagdamba Bhatta Company 

Village Sherda, Distt. Kaithal. 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO’s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jai Jagdamba Bhatta Company 

Village Sherda,Distt.Kaithal was carried out on 21.12.2023 by the team. 

Whereas, during inspection ,it was found under upgradation and unit is not 

complying with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New 

Delhi i.e. 
1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3. Unit not provided adequate platform as per guidelines. 

4. Unit not provided paved roads. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

: ive directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

1a\s 
ak 

Regional Officer, 

aithal Region 
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= arya tiation trol Board S05 arvana State Pollution Con , 
SCO 161 - P, 162, 163 SECOND FLOOR SECTOR 20, IISVP KAITHAL 

——— Dated: 22.lo.2023 
No, HSPCB/KAU202 TIGT 
To 

M/s Gopal Bhatta Co., 
VO Pabnawoe, Distt Kalthe! - 

31- tion 
Sub: Show cause notico for closure snd revocation of cTo aay ay cad: IGE 

22/22 of Alr (Pravontion and Control of Pollution) 4 cee wear lair 

imposition of environmental compensation for non-complts 

Act, 1981. 

2023 passed Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/ 

Original Application No. 13/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors. 
directed to joint inspect BKO's by CPCB & HSPCB for Inspection of the brick kiln opera 
etc 

In compliance of NGT order inspection of M/s Gopal Bhatta Co., VPO Pabnawa. Drs: 
Kalthal was carried out on 06.10.2023 by the team. ' 

Whereas, inspected team found that unit s net complying with the provisions o 
latest notification dt 22.02.2022 issued by MOFCC, New Delhi |.e 1. The unit not provided 
adequate sampling facility on stack, 2 Unit not provided porthole as per guidelines.3. The 
Unit not provided pistform as per guidelines for sampling. 

Whereas, you are also liable to pay the environmental compensation in terms of tne 
direction of the Sosrd issued vide officer order no. No. HSPCBY PLG/ 2021/ 2343-2350 
Gated 22.12.2021 as assessed by the Board as per methodology defined therein. 

In view of that above, you are hereby directed to show cause within 15 days, as to 
why your unit may not be closed and electric supply may not be disconnected including 
captive powers under section 31-A of Alr (Prevention and Control of Pollution) Act, 1981 ‘ar 
hon-compliance of the provisions of the sald Acts. 

In case you fail to comply with the defidendes mentioned above within the above 
mentioned stipulated me period, It will be presumed that you have nothing to say in this 
regard and accept the status as above, which will warrant action under section 31-A of Aur 
(Prevention and Control of Pollution) Act, 1981 and against the unit as responsible person 
and under Section 21/22 of Alr (Prevention & Control of Pollution) Act, 1981, should not be 
revoked non- compliance of abave mentioned defidencies/observations. 

21-A Power to Give directions: 
Notwithstanding anything contained In any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt, may give in those behalf, a Boarg 
may, In the exercise of its power and performance of its functions under this Act, issue any 
direction in writing to any person, officer er Authority, and such person, officer of autnonty 
shall be bound to’comply with such directions. 

Explanation: For the avoidance of doubts It ts hereby declared that the power to 
issue directions under this section Includes the power to direct - 

a) The closure, prohibition or regulation of any Industry, operation or process, ar 
b) —‘ The stoppage or regulation of supply of electricity, water or ony other service 

b— a 
Regiénal bfilcer, 
Kalthal Ragipn 

A

595



v 

“Yh 
voiBoy jeunes 

Ne 2121900 UlPY PVG Buy JO UOAIAdSHY 40) EUSH B GED 49 S.0xa padsy 0} papas ‘S10 @ GIPUT JO UoIUN snsiaq (S)uRoyddy “uuy @ davpues shan 4 CLOZ/ETS “ON UOREINddy feuRBLI¢ W Passed £207 /BO/E7 PaIep J9PIO ‘LLON) feunqui YaaID FPVORRN 2IG,UOH ‘seosayyy 

"THGT py 4¥ JapuN s2ueljdwos-uou 303 Uopesuodwos (WOWwOLAYD yo UoRysodiuy 40) PUES THGT “Dy (uoNNII0g Jo josuOD pue WoRUaAIG) ay jo tz 2B V-TE UoNaas JapUN OLD {0 UOREIOADI pur ainsos 40) 220u osnes MOUS iqns 

FUNEY VAG ‘eue~pUayD aber, 
*AuedWOD TEU YOINDUNY thw 

OL CICC-O}-sxr spared ew "pay S30 setozavoasu ew 
Woo TUUMsDuxomqodsy-jpourg 

TVILLIV JASIL Q@ HOLDAS YOON ONO C3291‘. - 191 O58 — 
‘ qe . ‘prvog [Or}UOD WoRNTIog 97839 vuedrey a 

BIBEO Jatopoy 

ot 

f

596



To 

Sub: Shaw Cause notice for clos 

p
t
 

No. USPCB/KAII0257 

Regional Office 

d Har a State Pollution Control Board, 
ea tan SECOND FLOOR SECTOR 20, HSVP KAITHAL. 

Email-hspebrokai@gmail.com 
Regd. & Emall Dated: 23.19.9073 

Gram Udhyog Mandal, Vilage Kaul, Distt Kaithal 

ure under section 31-A of Air (Prevention and 
) Act, 1981 snd for Imposition of environmental F non-compliance under Air Act, 1981, 

Whereas, Hon'bie Natlonal 

Control of Pollution 
compensation fo 

Green Tribunal (NGT), Order dated 23/08/2023 passed in Original Application No. $13/2023 Sandeep & Anr, Applicant(s) Versus Union of India & Ors, BKO's by CPCB & HSPCB for Inspection of the brick kiln operator etc, 

Explanation: For the avoidance of doubts tls hereby dectareg that the power to Issue directions under this section Includes the power to direct ~ ; hibition or regulation of any Industry, operation or process; or . bis eater regulation of supply of electricity, water or any other service 

4 

Dh <ieves 
Reglonal Officer, 
Kalthal Region 

i 
’ 
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V 

—— Regional Office 

Pred . 
Z <=~= Haryana State Pollution Control Board, 

a wy SCO 161 - P, 162,163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

fi Email-hspcbrokai@gmail.com 

No. HSPCB/KAI/2023/ |/, 2 Regd. & Email Dated: %/(- 2524 

To 

M/s Jain Bricks Traders , 

Village Balbehra, Distt.Kaithal 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

r Air (Prevention and Control of Pollution) Act, 1981. 

" Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

ia Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO‘s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jain Bricks Traders,Village 

Balbehra, Distt.Kaithal was carried out on 26.12.2023 by the team. 

Whereas, during inspection ,it was found non operational and unit is not complying 

with the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

1. Unit not provided adequate sampling facility on kiln. 

2. Unit not provided adequate porthole as per guidelines. 

3, Unit not provided adequate platform as per guidelines. 

mf 4. Unit not provided paved roads. 

a In view of that above, you are hereby directed to show cause within 15 days, as to 

E why your unit may not be closed and electric supply may not be disconnected including 

a captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

1-A Power to Give directions: 

, Notwithstanding anything contained in any other Law, but subject to the Provisions 

a of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

- may, in the exercise of its power and performance of its functions under this Act, issue any 

ia direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct - 

a) The closure, prohibition or regulation of any industry, operation or process; or 

b) The stoppage or regulation of supply of electricity, water or any other service. 

a
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3 Regional Office 

Sey Haryana State Pollution Control Board, 

SCO 161 - P,, 162, 163 SECOND FLOOR SECTOR 20, HSVP KAITHAL 

Email-hspcbrokai@gmail.com 

No. HSPCB/KAL/2023/ [/,2 Regd. & Email Dated: 3. /. Do DY 

To 
M/s Jai Shiv Shankar Bhole BKO , 

Village Bhagal,Cheeka, Distt.Kaithal 

Sub: Show cause notice for closure under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 & revocation of CTO under section 21/22 of 

Air (Prevention and Control of Pollution) Act, 1981. 

Whereas, Hon'ble National Green Tribunal (NGT), Order dated 23/08/2023 passed in 

Original Application No. 513/2023 Sandeep & Anr. Applicant(s) Versus Union of India & Ors, 

directed to joint inspection of BKO‘s by CPCB & HSPCB. 

In compliance of Hon'ble NGT order, inspection of M/s Jai Shiv Shankar Bhole BKO 

Village Bhagal,Cheeka, Distt.Kaithal was carried out on 26.12.2023 by the team. 

Whereas, during inspection ,it was found operational and unit is not complying with 

the provisions of latest notification dt 22.02.2022 issued by MOFCC, New Delhi i.e. 

_ Unit not provided adequate sampling facility on kiln. 

_ Unit not provided adequate porthole as per guidelines. 

_ Unit not provided adequate platform as per guidelines. 

_ Unit not provided paved roads. 

_ Unit not covered trucks. 

_ Unit not provided green belt at site. 

In view of that above, you are hereby directed to show cause within 15 days, as to 

why your unit may not be closed and electric supply may not be disconnected including 

captive powers under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 for 

non-compliance of the provisions of the said Acts. 

In case you fail to comply with the deficiencies mentioned above within the above 

mentioned stipulated time period, it will be presumed that you have nothing to say in this 

regard and accept the status as above, which will warrant action under section 31-A of Air 

(Prevention and Control of Pollution) Act, 1981 for the above mentioned 

deficiencies/observations. 

31-A Power to Give directions: 

Notwithstanding anything contained in any other Law, but subject to the Provisions 

of this Act, and to any directions that the Central Govt. may give in those behalf, a Board 

may, in the exercise of its power and performance of its functions under this Act, issue any 

direction in writing to any person, officer or Authority, and such person, officer of authority 

shall be bound to comply with such directions. 

Explanation: For the avoidance of doubts it is hereby declared that the power to 

issue directions under this section includes the power to direct — 

A
u
h
W
N
r
 

a) The closure, prohibition or regulation of any industry, operation or process, or 

b) The stoppage or regulation of supply of electricity, water or any. other service, 

Wy 

ional Officer, 

C_
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